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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Thursday, 6th April, 1950.

The House met at a Quarter to Eleven of the Clock.
[MR. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
MANUFAOTURE OF EARTHENWARE AND PORCELAINWARE

*1464. 8hri 8idhva: (a) Will the Minister of Industry and Supply be pleased
40 state the total number of factories existing in India for the manufacture of
-earthenware and porcelainware?

(b) What is the total annual output in quantity and value?
(e) Is it a fact that insulators are manufactured in India?
(d) 1f so, are they used for Government purpose and other private purposes?

(e} What is the quantity of insulators imported from abroad, what is the
total requirement of India and what is the production from the existing
factories ?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) 21.
(b) 3.741 tons valued at Rs. 66 lakhs approximately in 1949.

(¢) Yes.

(d) Yes.

(e) Imports (in value):
1946-47 Rs. 1,79,596.
1947-48 Rs. 1,88,852
1948-49 Rs. 1,68,684

Figures in terms of quantity are not available
Requirements:

L. T. Insulators 50,00,000 pieces
H. T. Insulators 2,50,000 ,,
Production (1949):
L. T. Insulators. 22,39,204 pieces .
H. T. Insulators. 1,386,750 ’

Shri S8idhva: What was the total requirement? I could not follow.
Dr. S. P. Mookerjes: 50, lakhs.

( 1349 )
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Shri Sidhva: And the production?

Dr. 8. P. Mookerjee: About 22 lakhs in 1949.

Shri Sidhva: Am I to understand that production is larger than the require-
ments?

Dr. 8. P. Mookerjee: No. Lequirement of L.T. insulators is 50,00,000 pie-
ces whereas the production in 1949 was 22,39,000.

Shri Sidhva: Is it the intention of Government to increase production of
these in the near future? ‘

Dr. 8. P. Mookerjee: Yes, Sir.

Shri Kesava Rao: May I know whether Government has given any aid to:
private industry in porcelain and earthenware?

Dr. B. P. Mookerjee: No direct aid. In fact, in 1948, production was higher;
but in 1949 production was less.

Dr. Deshmukh: Do we import any earthenware and porcelainware besides
insulators and if so what is the value?

Dr. 8. P. Mookerjee: So fur us L. T. insulators are concerned, we are not
allowing any import; that has been bunned completely. H. T. insulators are
not in the O.G.L. and a ceiling of Rs. 5 lakhs has been fixed.

Dr. Deshmukh: May I know whether we import anything else by way of por-
celainware other than insulators?

Dr. 8. P. Mookerjee: We do import; but I have not got figures.

8hri Dwivedi: What is the total value of crockery and porcelainware im-
ported into India from outside?

Mr. Speaker: He has just now said that he has not got the figures.

S8hri @Gautam: What are the causes for production going down in 1949 as
compared with 1948, and what steps are Government taking to check produc-
tion from going down?

Dr. 8. P. Mookerjee: 1 nm told that two of the factories did not work to-
full capacity due to labour troubles. Now these troubles have disappeared.

8hri Deshbandhu Gupta: Is it not a fuct that import of cheap goods from
Japan are ulso responsible for the fall in production to some extent?

Dr. 8. P. Mookerjes: Not in so far as L.T. insulators are concerned.
Shri Deshbandhu Gupta: I want to know sbout crockery.

Mr, Speaker: He ha: stated that he has no figures for crockery. Next
question.

ExPoRT OF BEEF

*1465. Seth Govind Das: Will the Minister of Oommerce be pleased to
state the weight of beef exported from India in the year 1949.50 and its value?

The Minister of Oommerce (8hri Neogy): Exports of beef are not separately
recorded in our foreign trade returns but it has been ascertained that no export
has taken place excepting perhaps unrecorded negligible quantities as ships
atores.
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Seth Govind Das: As regurds the beef, that is exported, have instructions
been issued to the port authorities that it should not be exported?

Mr. Speaker: Have any instructions been issued to the port authorities?

8hri Neogy: There is hardly any export at all.

s Mfag a@ : amoy ot wg w7 fr oRE gt @ Al €
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Seth Govind Das: You have just said that there is hardly any export and if at
all it is quite negligible. But I want to know whether any instructions have been

issued that beef should not be exported from here?

Shri Neogy: This matter is considered of hardly any practical importance
when there is no export taking place.

Mr. 8peaker: We go to the next question.

RADIO MANUFACTURE
*1468. Seth Govind Das: Will the Mipister of Industry and BSupply be
pleased to state:

(a) the number of radio sets manufactured in India in the year 1949-50;
and

(b) the lowest cost and sale prices of an Indian-made radio?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (1) 16,838
domestic radio receivers, in 1949.

(b) Lowest Cost Sale price ox-Factory
Rs. Rs.
& valve AC/DC Set 161 185
Dry Battery Set 128 162

&5 Mfaez 7w : wgt 7% Weat amd 1 graew ¢ fegena &
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Seth Govind Deg: As far as the mnnufacture of radio receiving sets is con-
cerned how many factories are actually doing this work in India, and about
- how many it is expected would begin working soon?

Dr. S. P. Mookerjee: There are eight factories now. Three are proposed
to be established very soon.
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Seth Govind Das: How many radio sets are imported every year in this

country and when is it expected that we would be able to manufacture our
own radio sets?

Mr. Speaker: He means import?

Dr. 8. P. Mookerjee: In 1948-49, 36,980 complete radio receivers of the
value of Rs. 67,78,542 were imported. $So far as producfflon_ is c«_)ncerned, the
maximum capacity of all the firms when they start functioning will be 100,000
sets per year.

q1q TATAe fag cgg 3w A N dz A A F@W Fgi F
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Babu Ramnarayan Singh: What are the places where the radio set mahu-
facturing factories are located?

Dr. 8. P. Mookerjee: There is none in Bihar. There are three in Bombay,
one in Bangalore, three in Calcutta, and one in Delhi. Of the three new fac-
tories, two will be in Bombay and the other will be in Karampur.

An hon. Member: None in Jubbulpore?
Mr. Speaker: Order, order.

Pandit Munishwar Datt Upadhyay: Are community receivers also manufac-
tured in India?

Dr. 8. P. Mookerjee: Yes.

Shri Kishorimohan Tripathi: May I know how Indian radios compare in
prices and quality with foreign radios?

Dr. 8. P. Mookerjee: T suppose the hon. Member uses both.

Shri Rathnaswamy: Muay 1 know what efforts Government is making to

see that the price of the radio sets manufactured in India is within the reach
of the common man?

Dr. 8. P. Mookerjee: We ure helping the different firmns by giving them
raw materials and also other technical advice so that the cost of production

may go down. In fact, some of the factories claim that they will be able to
sell radio sets at Rs. 50 per set.

Shri M. A. Ayyangar: May I know from the hon. Minister if the manu-
facturing apparatus is also produced in this country?

Dr. 8. P. Mookerjee: Consideruble parts are to be imported.

Shri M. A. Ayyanger: May I know whether T

- ransmitters are being manu-
fastured either on behalf of Government or by pri

vate industry?

Dr. 8: P. Motkerjes: We }_mve received project reports for the menufacture
of these items. That matter is under consideration by Governmeng.
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Seth Govind Das: Of the radio receiving sets manufactured here are ull
the component parts made in India or some of them are imported from outside?

Dr. 8. P. Mookerjee: I said that some purts and components have to be
imported.

&5 Mfa-T 9 : 72 F4 9% AT 1 o7 g5 § {5 ey g2 & ax
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Seth Govind Das: When it is expected that all the parts of the radio receiv-
ing sets would be manufactured here?

Dr. 8. P. Mookerjee: If the new factory about which Government has
received project reports, comes into existence, we will be able to be self-sufli-
cient completely.

IXPERTY or CEREALS AND Ghee

*1467. Seth Govind Das: Will the Minister of Oommerce be pl:aged io
state the amount and value of cerenls and ghee exported from India in the

year 1949-507

The Minister of Commerce (8hri Neogy): I place on the Table of the House
a staterment giving the required information. [See Appendiz VI, annexurs

No. 4].

¥ Mig= Iw : @ RIAT § 7T H CF a1q O aFar g {5 foqama
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Seth Govind Das: May I know the total quuntity of ghee exported from
here mentioned in this statement? -

Shri Neogy: The total quantity of ghee that went out was 137 cwts.
s Mfae 1@ © Fa1 Taddee 2q A F1 feae 2N E fror 3
§ 97 fF Y gaAr HAY § AT g7 A T %I J07 ?

Seth Qovind Das: When ghee is so scarce in this country, have Govern-
ment under consideration any such proposal that it may not be exported to
other countries?

Sb}l‘i‘ Neogy: It is not a question of spending any ghee as a commercinl export.
All that went out of the country went out as personal baggage of travellers.

SINGLE LARGEST AMOUNT OF IMPORT LIOENSE
+1468. Shri Sidhva: Will the Minister of Oommerce be pleased to state

what was the single largest amount of license for import of goods from foreign
country granted to an individual in the year 1948 and to whom it was granted?
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The Minister of Commerce (8hri Neogy): As regards commercial imports,
the largest licence granted to any individual firm was the licence given to the
Standard Vececuum Oil Company for Rupees Four crores thirteen lakhs thirty
nine thousand and five hunred and fortysix only. If, however, licences granted
for Government sponsored capital projects are also taken Into account, ‘then the
largest licence would he the ome given to the Power Gas‘Corporatlon Ltd.
(England), Calcutta, for plant, machinery, equipment, machine tools, etc. for

~

Bindri Fertiliser Project for a c.i.f. value of Rs. 7 crores.

Shn Sidhva: What is the largest single amount of license given for paper
“mport?

Shri Neogy: I have not the figure. I did not know that I would be required
$o give such detailed information.

Shri S8idhva: May I have the figures?
8hri Neogy: Yes, if he puts a question.

STRIEKES AND LOCK-0UTS

*1469. Bhri Kosava Rao: (a) Will the Minister of Labour be pleased to
state the total number of strikes and lock-outs in the textile, cement and sugar
industries and in tea plantations during the current year? >

(b) What ig the total number of working days lost on account of these
strikes and lock-outs?

(c) What is the number of workers involved?
(d) What are the reasons for the strikes?

The Minister of Labour (8hri Jagjivanram): (a) to (d). The information is
being collected and will be placed on the Table as early as possible.

8hri Kesava Rao: May I know if it is a fact that most of these strikes and
lock-outs are due to the influence of Communists?

Mr. Speaker: Let him have the information and then put the question.

s Tio UHo IAT : 3J7 ATAATT ¥ WA Fa1 qod fF o
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8hri M. L. Varma: Will the hon. Minister of Labour be pleased to state
whether the workers of the Kishangarh Cloth Mill in Rajasthan have been given
wages for those two weeks when the said Mill remained closed due to scarcity
of raw cotton?

Mr. Speaker: I don't think it arises. Let the information be placed on the
Table of the House and then let him put the question.

.Bhrl' Kishorimohan Tripathi: May I know if the disputes leading to the
strikes in any case were referred to the Tribunal and if so, were any of the
strikes declared illegal?

8hri Jaglivan Ram: That has been done in many cases but I have not got
the specific oases.
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Co00oANUT PRODUOTS (EXPORT AND IMPORT)

*1470. Dr. M. M. Dasg: Will the Minister of Commerce be pleased to state:
(a) the countries from which cocosnut products are imported into India;
(b) the total value of these imports for the years 1948-49 and 1949-50;

(c) the States of India from which 'cocosnut products are exported; and

(1) the total value of such exports during the years 1948-49 and 1949-50?

The Minister of Commerce (Shri Neogy): (a) to (d). I place on the Table of
the House two statements. [See Appendiz VI, annezurc No. 42.]

Statement 1 shows the value of cocoanut and its products imported into
India by sea from nbroad during the years 1947-48, 1948-49 and the period of
eight months from April to November, 1949, together with the details of coun-
tries of consignment.

Statement II shows the value of cocoanut and its products exported by sea
from the States of India during the years 1947-48, 1948-49 and the period of
eight months from April to November, 1949.

Dr. M. M. Das: May T know what particular products of cocoanuts are ex-
ported and what particular products are imported into this country?

8hri Neogy: The principal cocoanut products that are exported are coir
matting, coir fibre ete.© Bo far as copra and cocoanut oil are concerned, the
export is generally prohibited though subject to some slight exceptions which
were in the first instance made in favour of export to Pakistan and later, to
a very small extent for purposes of export of cocoanut oil to Western Germany.
8o far as fresh cocoanuts are concerned. their export is also generally prohibited
but as a very special case, a small quantity of fresh cocoanut had been allowed
recently for export to hard currency countries.

Dr. M. M. Das: May I know whether the Indian production of copra and
cocoanut oil is sufficient for our own consumption?

Shri Neogy: No. Our requiréments of cocoanut oil are abous 1,20,000 tons
against our indigenous production of only 76,000 tons.

Shri Karunakara Menon: May I know the wmount received by imnport duties
on cocoanut oil in the years 1948-49 and 1949-50?

8hri Neogy: I must ask for notice of that.

. 8hri R. Velayudhan: May I know whether we have any treaty negotiat&d
with Ceylon for import of cacoanut oil and copra?

. Bhri Neogy: There was an agreement in regard to copra and cocoanut oil
with Ceylon but no definite commitment about a guaranteed offtake or of a
fixed contract price has been made.

Shri R. Velayudhan: May I know whether Pakistan is exporting any cocoa-
nut oil to India which she had originally imported from Ceylon?

till“m Neogy: As the hon. Member knows trade with Pakistan is at a stand-
still.

8hri Kamath: From which foreign countries are cocoanut products imported
into India, and are those products such that they cannot be manufactured im
#his country?
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8hri Neogy: I have already indicated that this country's produetion is in-.
sufficient for meeting our demands.
Shri Kamath: What are the products imported?

Shri Neogy: That would be cocoanut oil, I tuke it. The statements that I
have placed on the Table give detailed information as regards the various coun-
tries from which imports are taking place of the various items.

ForEIGN FIRMS MANUFAOTURING RAw FiLms

*1471. Dr. M, M, Das: Will the Minister of Industry and Supply be pleased
to state:

(o) the names of foreign firms whose applications have been sanctioned by
the Government of India for establishing factories for the manufacture of raw
films in India; and

(b) the terms, if any, under which the said firms have been allowed to es-
tablish such factories?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) No such:
applications have been sarnctioned.

(b) Does not arise.

FOREIGN FIRMS FOR MANUFAOTURE OF TANNED LEATHER

*1472. Dr. M. M. Das: Will the Minister of Industry and Supply be pleased
to state: '

(a) the names of foreign firms, whose applications have been sanctioned by
Government for manufacturing tanned leather in India; and

(b) the terms, if any, under which the said firms have been given such
sanction ?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (1) No such

applications have been sanctioned.

(b) Does not arise.

Dr. M. M. Das: May I know whether it is a fact that the raw materials for
the existing tanneries in this country such as hides and skins are insufficient?

Dr. 8. P. Mookerjee: Ycs.

Di1SPLACED PERSONS IN RAJASTHAN
*1473. Shri Raj Bahadur: Will the Minister of Rehabilitation be pleased:

to state:

(8) the number of shops, stalls and houses constructed so far in Rajasthan
for the re.setuement of displaced persons;

(b) the amount of loans, (i) commercial; (ii) agricultural and (iii) educa~
tional, advanced to displaced persons settled in Rajasthan;

(o) the amount of stipends to displaced students and traiﬁees; and
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(d) the amangement for primary education for the children of the displuced
persons ?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (u) Stalls
and Shops—522, Houses—300. Besides this a sum of Rs. 25 lakhs has been
given to Bhopal Housing Society, Udaipur.

(b) Industrial and Commercisl—Rs. 19,33,418

Agricultural.— Rs. 99,19,617.
Educitional— Rs. 2,869
(c) Btipends— Rs. 27,202

(d) 58 primary schools are being run by the Department of Education,
Rajasthan exclusively for displuced children. In addition to this the capacity
of some of the existing schools has been increased.

Shri Raj Bahadur: May I know how far does the number of houses, shops
and stalls given to us fall short of the total requirements of the displuced per-
sons in Rajasthan?

Shri Mohan Lal Saksena: 1t is difficult for me to give the extent but for
the next year we have programmes to build more of these buildings.

Shri Raj Bahadur: May I know the number of students who got stipends?
Shri Mohan Lal S8aksena: I huve not got the information regarding stipends.

Shri Raj Bahadur: I wanted to know the number of children who have bene-
fited from the primary education arrangements.

Shri Mohan Lal Saksena: All children in the new settlements and camps are
expected to be in primury schools and therefore they must all be benefiting by
the arrungements.

Shri Balwant Sinha Mehta: What is the machinery to implement all these
plans in Rajasthan?

Shri Mohan LAl Saksena: There is a Rehabilitation Ministry in Rajusthan,
there is n Rehabilitation Commissioner and I understand that there are refugee
officers and Deputy Rehabilitation Commissioners for different distriets.

8hri Kamath: Arising out of the answer to part (a) of the question, has
the Rajasthan Government asked for any of the timber huts imported from.
S8weden for the purpose of shops and stalls there?

Shri Mohan Lal Saksena: No.
Shri Kamath: That is good: that is something. .

1T Aferd TR © FqT HIAAIG WAT o adSTET F qadge 7 N
TR IE F B A R §, 37 R S A qedlheg w1 3R § ar
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Lala Achint Ram: Will the hon. Minister be pleased to state what steps
‘have the Government taken to remove the ohstacles that are in the way of
given full amounts of loans to these applicants, who have been granted loans,.
or in taking the full advantage of these loans by the applicunts?
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Shri Mohan Lal S8aksena: I do not know to which obstacles the hon. Member
is alluding. The Loans Committee is there and whatever amount of money
is available we hand over to the said Committee and out of this money loans
are given. There are no obstacles in giving agricultural loans. Taccavi and
fo0d loans are given to those persons who are settled on lands. ~Louns can
not be given to each and every person to open shops. Loans are given to that
extent only to which shops can be opened and can employ adequate number
of persons therein. If that could be considered un obstacle then it can not be
removed. !

Shri Raj Bahadur: What was the total demand on account of commereial,
agricultural and educational loans as against the loans sanctioned?

Y Wg7 &% IRAT . § @ q9T TG TAFTATA AT T GovAT FAE
qa@ § gz qiaAf @ af of

Shri Mohan Lal Saksena: I can not give this information just now, because
‘the information sought does not fall within the scope of the question asked.

RESULT OF INDO-PAKISTAN BoUNDARY DisPUTES TRIBUNAL'S AWARD

*147¢. S8hri B. K. Das: (a) Will the Prime Minister be pleased to state
how much territory has been a gain or a loss to India in euch cuse of the four
disputes referred to the Indo-Pakistan Boundary Disputes Tribunal presided
over by Lord Justice Bagge as a result of their decisions?

(b) which country is in possession of the territory gained or lost in each
qase?

' (¢) From what time will the territory be restored to the country entitled to
t?

The Minister of Transport and Railways (Shri Gopalaswami): (a) The deci-
sions of the Bagge Tribunal are being examined and the boundaries have still to
be demarcated. Tt is not possible to give an idea of the gain or loss of terri-
tory 131] the examination is completed and the boundary demarcated on the
ground.

(b) and (¢). The Governments of India and Pakistan have agreed that the
status quu should pe maintuined and that any transfer of territory which may
be necessary on account of the decisions of the Tribunal, shall take place on a
mutually agreed date after the boundary has been demarcated on the ground.
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Shri B. K. Das: I was informed in reply to a question on the‘25th Febru-

ary 1948 that in Chursandaspur there were armed parties of the Hastern Puli-

stan Government emploved in anti-smuggling wor!\'_und th:}t it was under the
Eastern Bengal Administration. What is the position now?

Shri Gopalaswami: T do not know what has happened on the particular Char
but which Chars will remain in India and which will go to Pakistan would
depend upon the actual demarcation of the middle line of the stream.

Shri B. K. Daa: May I know whether in the Mathabhanga region which was

one of the disputed areas referred to the Bagge Commission, the area which
was awarded to Indin under the Radeliffe Awnrd was greater than what has

been awarded by the Bagge Commission?

Shri Gopalagwanii: We have asked the West Bengal Government to send
us a detailed report as to the difference in aren between the two Awards by
giving effect to the Bngge Awurd. We are still awaiting a report from them.

Bhri B. K. Dag: May I know whether there are other regions under dispute
than those which were referred to the Bagge Comrnission?

Shri Gopalaswami: It is a question of the demarcation of the entire boundary.
The officers of the two (Governments are engaged on it and they are trying to
make a survey of this houndary. After that survey is completed they will
undertake the actual demnrcation.

8hri B. K. Das: What were the reasons for the delay in conducting the joint
survey that was proposed more than two years ago?

Shri Gopalaswami: The delay was due to the differences on the methods
to be adopted and it has not yet been finally settled. The officers of the two
‘Governments are meeting for that purpose.

Shri B. K. Das: May I know whether the recent inroads into Indian terri-
tory by the police of Pukistun were due to the non-demarcation of boundaries
or were they due to the communal situation?

8Shri @Gopalaswami: It is difficult to say. I think even in cases where -the
boundary is fairly clear there have been inrouds beyond the line from one
side to the other. It is not always possible, when there are forces on either side,
$o keep to u line which is not demarcated by actual pillars.

Shri B. K. Das: 1 am referring to the recent happenings near Jainagar in
West Bengal. I think that there is clear demarcation of boundary there. If
not, may I know whether that is one of the rensons for the Pakistan inroad into
our torritory?

Shri Gopalaswami: 1 am afraid I am ignorant of the fact that there is a

elear demarcation of the boundary at that particular point. T shall have to
get that verified.

Shri Hanumanthaiya: What is the population of this area?

8hri Gopalaswami: It extends over a consideruble length of the boundary
and it is difficult to say the actual number of the population.

Shri Hanumanthalya: Are the wishes of the peopic concerned going to be
ascertained before the transfer is effected?

Shri Gopalaswami: At present we have not yet taken up that question.
It is possible that the demarcation in one or two of these cases might involve
not only transfer of territory but transfer of a certain number of people from
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one side to the other. But if that is going to be of any substantial dimensions.
we shall have to consider as to whether the populations also should be trans-
ferred or whether we should come to an alternative arrangement with the other
country.

Shri Ethirajulu Naidu: Besides the four disputes which were referred to
the Bagge Tribunal, have there been other boundary disputes which had exis-
ted previously or have since arisen?

Shri Gopalaswami: You mean on the Bengal side?
Mr. Speaker: Presumably on the Bengal side.
8hri Gopalaswami: There have been no other, so far as I know.

IMPORT LICENSES FOR (FOODS PURCHASED IN PAKISTAN BEFORE DEVALUATION

*1475. Sardar Hukam Singh: Will the Minister of Oommerce be rleased to
state:

(n) whether any merchants have applied for import licences for their goods
to be brought t India, which had been bought and paid for in Pakistan before
devaluation of the rupee; and

(b) whether any licences have heen given for the import of such goods?
The Minister of Oommerce (Shri Neogy): (a) and (b). Yes.

Sardar Hukem 8ingh: What is the value of the goods punid for before the
devaluation, in respect of which applications had been made to the Govern-
ment for import licences?

Shri Neogy: T have a very long list of cases in regard to which action has
been taken as indicated in the unswer. But T am told that the list is not com-
plete. It is very difficult for me to give any approximate iden of the value of
the goods covered by this arrangement.

S8ardar Hukam 8ingh: Besides the impediments placed hy the Pakistan
Government are there any other difficultics in the way of the Government
granting import licences to all these persons who have paid for these.goods?

Shri Neogy: T would not like to sav definitely about all cases but as far
as my information goes there has not been much difficulty in many of these
cases for the goods to be brought out to India.

Sardar Hukam 8ingh: Have any licences been given during the last three or
four months?

8hri Neogy: T think so. Fven now some of the applications are under con-
sideration.

NEw INDIAN MERCHANT NAvY Fraa
*1476. Shri 8. O. Bamanta: Will the Minister of Commerce be pleased to
state:
(a) the colour and size of the New Indian Merchant Navy Flag; and
(b) from when it iy being used in Indian ships?

The Minister of Oommerce (Shri Neogy): (a) and (b). T place on the Table
a copy of the Ministry of Commerce Notification No. 73-M.1.(2)/47, dabed the
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94th December, 1949, which gives the information asked for by the hon.
Member [See Appendiz VI, annezure No. 48.] '

Shri 8. 0. Samanta: May T know why the National Flag is not used as the
Merchant Navy Flag?

Shn Neogy: I should like to explain thut the National Flag is an integral
part of the Red Ensign which we have adopted for the Mercantile Marine of
India. If my hon. friend were to look up a book which I have in my band, he
will find pictures of the various flags huve been given there and if he refers to
the flag for, say the United Kingdom, he will see that the Red Ensign for
the United Kingdom is really a reproduction of the Union Jack on a red ground.
In plice of the Union Jack we have substituted our Nationul Flag and that
constitutes the Red Ensign for India.

Shri 8. 0. Samanta: Do any other countries use their National Flags as
Merchant Navy Flags?

. 8hri NeOgy: Most of the other countries have a distinctive ensign of their
.own for purposes of the Merchant Navy and we have followed their example
in this matter. I might ndd that before the distinctive flag for the Merchant
Navy was adopted by us, we had authorised the use of the National Flag side
by side with the British Red Ensign. Now the British Red Ensign has disap-
peared and we have substituted our own Red Ensign of the pattern that I
have indicated.

INDIANS IN COUNTRIES OF WESTERN HEMISPHERE

*1477. Dr. R. 8. 8ingh: (a) Will the Prime Minister be pleased to state
‘the number of Indians who have settled down in different countries of Western
Hemisphere?

_ (b) In which of the countries abroad are Indians given equal citizenship
rights?

(¢) How muany of such Indians have acquired the citizenship of those
-eountries ?

The Deputy Minister of External Affairs (Dr. Keskar): (a) There are no
accurate statistics available on the number of Indians settled in the different
-countries of the Western Hemisphere. Figures available are given below:

Name of country No. of Indians
Canada. 3,000
U. 8. A. 2,408
Brazil, 40
Argentine. 600
Dutch Guiana. 56,000
Panama. 500
Newfoundland. Nsl
British Guiana 180,129
British Honduras. 1,366
Jamaica, 22,821
Leeward Jslands. 99
Trinidad and Tobago. 214,177
Grenada. 5,000

8t. Luecia, 2,189
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It is possible that these figures include Pakistanis also.

(b) The rules and regulations are different in the various countries but once
they are nationalised there is rarely any discrimination.

(¢) No precise figures are available.

Dr. R. 8. Singh: May T know whether the Indians who have settled per-
manently in our sister Commonwealth country of Canada are given equal faci--
lities in regurd to citizenship rights as enjoyed by immigrants from Europe?

Dr. Keakar: I think before some time they were not entitled to citizenship-
because the question of Canadian citizenship itself was under consideration.
But now it has been settled and I think that as a matter of principle there is:
no obstruction to their acquiring Canadian citizenship.

Dr. R, 8. 8ingh: May I know whether Indians of British Guiana and other
British possessions of Caribbean Sea lslands have been given any represen-
tation in the Governor’s Executive Council there on the basis of their citizen-
ship rights?

Dr. Keskar: Many times there have been representations by Indians with
regard to various rights that they should have had but which they had not. I
have not got here the details before me, but there have been discussions and
negotiations with regard to the position of Indians in British Guiana. I might
add here that generally speuking, they are not undergoing any very great discri-
mination.

Dr. R. 8. Singh: Is it a fact that Dr. B. C. Roy was discriminated against.
while on his tour of the United States in 1947?

Mr. Speaker: I think it is going into past history. He huas given the present
position.

8hrl Kamath: In any of the Western Hemisphere countries referred to by
the Deputy Minister, are Indians subject to any disebilities such as segregation
or invidious discrimination in ruilway trains and public places? '

Dr. Kegkar: Gienerally speaking, I think, no. But as T stated, rules and
regulations in different countries are extremely varied, so it is very difficult for
me to say anything. Excepting I think the United States where there are
very rigorous immigration laws, T do not think in any other countrv there is.
any discrimination as segregntion to which my hon. friend refers. Even in
the United States T do not think there is any segregation in railway trains or
similar things for Indians. ’

Shri Kamath: [s the treatment in India of the nationals of those countries
referred to by the Minister regulated on a reciprocal basis?

The Prime Minister (Shri Jawaharlal Nehru): It is such a vague question.
As & matter of fuct, there is no particular grievance in regard to the treatment
o_f. Indu‘ms in thO.Ht.* countries mentioned. There may be n question of certain
rights in the British colonial territgries, for instance in Africa or elsewhere,.
and some difficulties arise. Tn the United States of America there is no diffi.
9ulty ubppt. an Indmx.] who is there. There may be. difficulties about his becom-.
ing a citizen—that is another mutter. So, the question of reciprocal . rights
doexs not arise in such matters. .

. Prof. Ranga: How do we treat our Indiuns who have ncquired “etizenship-
rights of those other countries when they have to seek in this eountry employ--
ment, educational facilities and gfher opportunities? ) ‘
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Shri Jawaharlal Nehru: The hon. Member means Indians, who have ceased
to be Indian nationals, seeking employment in India?

Prof. Ranga: Yes, Sir.

Shri Jawaharlal Nehru: It depends. 1f they are good enough we welcome:
them. ‘

Dr, Deshmukh: Is it not a fuct that facilities for trade and commerce are
far more easily available in India to outsiders than the same fucilities available
for Indians in other countries?

Shri Jawaharlal Nehru: Well, the answer is both ‘“‘Yes'’ and ‘“No’’. ‘“‘No"’
in the sense that the same facilities, absolutely the same, are technically,
theoretically, not available. Practically speaking, highly developed industrial
countries have enormous concerns, enormous resources and a person without
resources cannot easily compete.

Dr. R. 8. Singh: May I know whether the Indian labourers in Canada,
Puanama, Brazil and, Argentine can become members of the labour unions of
those countries on the basis of equality.

Dr. Keskar: The question that my hon. friend has asked concerns so many
different countries that it is not possible to give an offhand answer.

IMPORT DUTY ON PAPER

*1478. 8hri V. J. Gupta: (2) Will the Minister of Industry and Supply be-
pleased to state what is the protective import duty on foreign paper and whether-
it is levied oa such varieties as are not manufactured in India also und if so,
why ?

(b) Are Government aware that on account of protective tariff the quality
has deteriorated and prices are kept very high in the case of Indian paper?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) No protec-
tive duty is levied on imported paper.

(b) Does not arise.
CoRPORATION FOR EXPORT OF CoTTAGE INDUSTRIES PRODUCTS

*1479. Prof. 8. N. Mishra: Will the Minister of Industry and Supply be-
pleased to state:

(n) whether Government propose to Seb up a corporation to develop Cottage:
Industry exports; and

(b) if so. the nature and constitution of the corporation envisnged?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) The All
India Cottage Tndustries Hoard recommended, at its meeting held at TJaipur
last month, the establishment of a State-sponsored corporation for the export
of Cottage Industries product. The proposal is now under the consideration of

Government.

(b) The proposals of the Cottnge Industries Board are that the State
Governments and Co-nperative Organisations should contribute capital and’
combine to establish the corporation. The proposal further is that the corpora-
tion should not be monopolistic but should supplement the efforts of private

trade.
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Prof. Ranga: Has the resolution been circulated to the State Governments?
Dr. S. P. Mookerjee: No, Sir.

Shri Satish Ohandra: Have the Government considered the possibility of
importing or manufacturing and popularising the use of Japunese muchinery
of the type that has been installed at Arab-ki-Surai for small scale industrial
.development of the country?

Dr. 8. P. Mookerjee: I am ufraid it will not arise out of this question.

shri R. Velayudhan: May I know whether there is any representative of
‘the All-India Village Industries Association on this Board?

Dr. 8. P. Mookerjee: The matter is still under consideration and no conclu-
gion has been urrived at.

Dr. Deshmukh: How long will it tuke for Government to come to n decision
on this?

Dr. 8. P. Mookerjee: I hope, Sir, that within & month we will be able to
-come to & definite conclusion.

Dr. Deshmukh: 1s it a fact that the hon. Minister is awaiting the report of
the State Trading Committee on this point?

D:. 8. P. Mookerjee: 1f the hon. Member assures me that Governmaeiit i

get something valuable from the report of that committee we will certainly
consider it.

Shri T. N. Singh: Is it a fact that negotiations have been going on between
the Governments of Indin and Jupun for the establishment of a corporation for,
export and import purposes of cottuge industries goods.

Dr. 8. P. Mookerjes: Some such proposal was made, but we have not
followed it up.

Shri R. Velayudhan: May I knuw whether Government have any desire to
have & representutive of the All Indin Village Industries Association on this
Board.

Dr. 8. P. Mookerjee: We huve not decided yet what will be the corposition
-of the Corporation. '

8Shri Shiva Rao: May I ask my hon. friend when the resolutions of the All-

Indis Cottage Industries Board which wus adopted about six weeks ago are likely
to be published?

Dr. 8. P. Mookerjee: | think thev are being printed. But the hon. Member
will realise that the proposal which was made by the Board envisages the
-estublishment of a Corporation which will raise finance to the extent of Rs. 50
lakhs. That is a matter which cunnot be decided immediately.

Shri Shiva Rao: I am afraid my hon. friend misunderstood the question.

l\lV:en are thoge resolutions which were adopted six weeks ago likely to be pub-
ished ?

Dr. 8. P. Mookerjes: They huve been circulated to Members, 1 believe.

?hrl Kamath: Is it not a fact, Sir, that the State Trading Committee
shaving been sppointed by the hon. Minister's colleague, the Minister of (‘om-
merce, he can definitely expect something valuable from thas Committee?

Prof. 8. N. Mishra: Are there any alternative proposals before (Government
%0 encourage export of cottage industries products?
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Dr, 8. P. Mookerjes: I shall place the proceedings of the Board on the
Table of the House and hon. Members will see the recommendations.

Shri Ramalingam Ohettiar: Did Government in the Agricultural Ministry

convene o conference on cottage industries recently?

Dr. 8. P. Mookerjee: That is so.
Shri Ramalingam Ohettiar: Are their resolutions also under consideration?

Dr. S. P. Mookerjee: They really relate to the organisation and strengthening
of cooperative societies and are under consideration.

Shri Ramalingam Ohettiar: Don’t they differ from the recommendations of
the Cottage Industries Board with reference to marketing?

Dr. 8. P. Mookerjee: That is the possible danger of calling too many con-
ferences.

Lioensm 70 PAKISTAN SHIPS FOR INDIAN CoASTAL TRADRB:

*1480. Prof. 8. N. Mishra: (a) Will the Minister of Commerce ‘be pleased to
state whether it is u fact that Government have decided not to issue license to

Pakistan ships for Indian Coastal trade?
(b) If so, has there been any protest from the Government of Pakistan?

The Minister of Oommerce (Shri Neogy): (a) Yes. With effect from the
16th February, 1950, no licence is being issued to Pakistan ships for plying

on the Indian Coast.

(b) No.

Prof. 8. N. Mishra: May I know the reason for the discontinuance of .the
licence?

8hri Neogy: Well, there is more than one reason. As a matter of fact,
our original intention was to continue to licence some amount of Pakistan
tonnage for the purpose of participating in the coastal trade of India. We
expected full cooperation from Pakistan in this matter. The degree of coopera-
tion that we expected was not forthcoming. Not merely that, in December (aat
the Pakistan Government amended their Control of Shipping Act to extend its
scope to all foreign ships engaged not only in their coustul trade but also in

the trade between India and Pakistan. These were the principal reasons for
the decision which was taken in February, 1950 to discontinue licensing of

Pakistgn ships for coastal trade.

SmoEssION oF DEWANGIRI TO BHUTAN

*1481. Shrl M. Hasarika: (a) Will the Prime Minister be pleased to stals
whether it is a fact that Dewangiri, the gateway of Bhutan situated in
Kamrup District of Assam within the Indian territory, has been handed over

te Bhutan and if so, why?
(b) What are the circumstances that led to the secession of the territory?

(c) What is the total area seceded?

(d) What safeguards, if any, have been given to the indigenous Indian trader:
there?
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The Deputy Minister of External Affairs (Dr. Keskar): (a) to (c). Under
article 4 of the Treaty between the Government of Indis and the Government
of Bhutan signed on the 8th August, 1949, the Government of India agreed to
return, as s measure of goodwill, to the Government of Bhutan abous 82
square miles of territory in the area known as Dewangiri.,

(d) The treaty provides for the continuance of free trade and commerce
between India and Bhutan and secures equal justice to the Indian subjects
residing in Bhutan with the subjects of the (Government of Bhutan. No special
safeguards for these traders are considered necessary.

s TH-ZeTCaT: #7 QAARTY 399 Bav F 490F A W
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BShri M. Haszarika: Would Dewangiri being situated near the railway station
«nd lying in the plains of Assam not prove a source of danger to India in future?

Mr. Speaker: I am afraid he is asking for some opinion. No question abou#
epinion is admissible. He may ask for information if he likes.

Shri A. B. Gurung: In addition to secession of Dewangiri to Bhutan, may
1 know whether it is a fact that the original subsidy paid by India to. Bhutan
has been increased from Re. 2 lakhs to 5 lakhs; if so, why?

Dr. Keskar: As a measure of goodwill towards the Government of Bhutan.

Shri Borooah: Is it not a fact that the Bhutan Government seceded
Dewangiri to the Government of India in 1864-65 and ever since Dewangiri
has been an integral part of the State of Assam?

Dr. Keskar: Dewangiri bas been a part of Assam.

8hri Borooah: Is it not a fact that the inhabitants of Dewangiri are not
Bhutias, but inhabitants of India and Indian both by race and by citizenship?

Mr. Speaker: What is the hon. Member driving at? He is trying to esta-
blish some proposition.

8hri Boroodh: I am only asking for information, Sir.

Dr. Keskar: Secession has not been made on any racial basis. This area,
together with a still larger territory, was seceded by the Government of Bhutan
to India. Some negotintions took place recently between the two Govern-
ments, and we thought it advisable, as a measure of goodwill and friendship,
tn give them buck, this small piece of territory.

Shri Buragohain: Is our (Government represented in Bhutan?
Dr. Keskar: Our political officer at Ghantak represents us in Bhutan

Shri Buragohain: Ts any entry permit necessary for Indians to go into
Bhutan?

Dr. Keskar: Yes. But I might add that people who traditionally trade
with Bhutan, especially from Assam side, are not required to produce any
permits.

Shri Tyagi: May I know, Sir, under what provision of the law was a piece
of Union territory given to a foreign state in exchange of friendship?
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The Prime Minister (Shri Jawaharlal Nehru): Bhutan is not a foreign state.

Shri Tyagi: But is not the territory which was seceded a part of the Union?
Muy I point out that Article 8 of the Constitution lays down. . . .

Mr. Speaker: But the question hour should not be used for arguments
Shri Tyagi: In view of this provision..,
Mr. Speaker: The hon. member is still arguing. What is his question?

8hni Tyagi: My question is this. In view of Article 3(c) in which it is lad
down that Parliament alone can muke a law to diminish or re-adjust the terri-
tory of a Staute, why wus not the Parliament consulted and why was u part of
the territory of the Indian Union seceded to Bhutan without taking the sane-
tion of Parliainent by law?

Shri Jawaharlal Nehru: It is difficult for me, with my inadequate legal
attasinments, to answer my hon. friend’s question immediately. But as a
matter of fuct this was done before the Constitution came into being.

Secondly, may I add this? There is a great deal of talk about secession
of territory. This is a very small territory of a few square miles involving
certuin areas which are, may be they are inhabited, but it has a certain
religious and sentimental value to the people of Bhutan but which has no
other value to anybody else. (Interruption).

Mr, Speaker: I do not propose to allow any further arguments,

Shri Tyagi: Is uny Bill coming before Parliament for ensctment in this
behalf?

Mr. Speaker: He has already got the information before him. I am going
to the next question. )

Shri Tyagi: 1s it legal?

ExpexpITurE oN FormigN PuBLICITY

*1482, Shri M. V. Rama Rao: Will the Prime Minister be pleased to staw.
(8) the expenditure incurred during the years 1948-49 for foreign publicity,
and

(b) the expenditure incurred during the years 1948-40 and 1948-50 over
ceremonial matters relating to foreign visitors and Consuls?

The Deputy Minister of External Aftairs (Dr. Keskar): (a) lixpenditure in-
eurred on Foreign Publicity during 1948-49 s Rs. 25,35,210.
(b) The expenditure incurred on the entertainment of foreign visitors and
diplomats during 1948-49 and 1949-50, from the Hospitality Fund is as under:
(1) 1948-40—Rs. 1,51,507.

(2) 1949-50—Actual expenditure figures have not yet been compiled. but
an expenditure amounting to Rs. 1,490,922 has so far been sanc-
tioned as & charge against the Hospitality Fund.

Shri M. V. Rama Rao: Muay I know the expenditure incurred over external
publicity work in 1949-50?

Dr. Koskar: T think it was given in reply to another question on the 30th
March and the matter was discussed in detail then.
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Shrimati Durgabai: May I know whether it is not a fact that our foreign
publicity wing is very inefficient and if so, what steps do Government propose
to take?

Mr. Speaker: Order, order. It assumes something and then asks for some
information.

Shri M, V. Rama Rao: May I know the amount spent on the publication
of pumphlets and magazines and the amount spent on the setting up of the
fourteen additional libraries in 1949-50?

Dr. Keskar:.I require notice to get all this information.

Shri Kishorimohan Tripathi: Is it a fact that the number of our Press
attaches in the Embassies abroad has been reduced during the year 1949-50 as
a measure of economy?

Mr. Speaker: I think this was answered previously.
Dr. Keskar: Yes.

Shri Deshbandhu Guptd: May I know, out of these Rs. 25 lakhs, how
much was spent on miscellaneous items and how much on publications?

Dr. Keskar: Two weeks ago the same question was put und a detailed
statement was laid on the Table. 1f my hon. friend wants, 1 can furnish
him a copy.

. Shrimati Durgabai: May I know whether there is any proposal under con-
sideration to merge both internal and external publicity in the Information
and Broadcasting Ministry as was the case some time ago?

Dr, Keskar: No.

Shri Rathnaswamy: May I know whether the expenditure incurred by
flovernment is commensurate with the external publicity obtained by them?

Mr, Speaker: Again it is & matter of opinion.

Prof. Ranga: What steps are being taken to improve the efficiency of our
externul publicity machinery?

Mr. Speaker: It comes to the sume thing.

Prof. Ranga: No, tS[in The hon. the Prime Minister himself admitted the
other day that the efficiency of our foreign publicity service is very low. That
is why T am asking this question.

Mr. Speaker: That question was disposed of then.

mf. Rlnp No. He only made a statement of fact. I am asking now,
keeping that in mind, whether any steps and if so what steps, are being taken
by Goveraaent?

The Prlme‘ m.l:lilter' (Shri Jawaharlal Nehru): Publicity as such is putting
across somathing that is happening. The content of publicity is what this

House and the Government do.
Mr. Speaker: I think we shall proceed to the next Question.
IMPORT OF MiLK PowDER .

*1483, Lala Raj Kanwar: Will the Minister of Oommerce be pleased to lay
on the Table of the House a statement showing :
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(a) the quantitiee of milk powder which were imported into India during the
years 1047-48, 1948-49 and 1949-50 (up to 31st December 1949 or any later dute);
and

(b) the countries from which milk powder is imported into India?

The Minister of Commerce (8hri Neogy): (a) and (b). I place on the Table

of the House two statements giving the requisite information. [See Appendix
VI, annexure No, 44.) .

Lala Raj Kanwar: What is the total value of milk powder imported into
India in the course of last year?

Shri Neogy: The total value in 1948-49 was Rs. 48,05,035
Lala Raj Kanwar: Is there any milk powder manufactured in India?
8hri Neogy: Very little indeed.

Lala Raj Kanwar: May 1 know whether it is a fact that milk powder that
is imported is mostly Horlicks and if so, what is the quantity of HorHcks
that is imported into the country?

Shri Neogy: When we talk of milk powder we do not generully think of

Horlicks milk. But I am not in a position to give-separate figures for Horlicks
milk.

Lala Raj Kanwal: May I know whether any restrictions have been placed
on the import of Horlicks milk in regard to quantity?

8hri Neogy: I require notice of that question.

Maulvi Wajed Ali: Is there any proposal to increase the production of milk
powder in India in view of the demand for foreign powder?

8hri Neogy: The problem is one of increasing the supply of milk first and
milk powder next.

INDIAN FOREIGN SERVICE

*1484. Lala Raj Kanwar: Will the Prime Minister be pleased to state:
(a) the sanctioned strength of the Indian Foreign Service;
(b) the number of vacancies, if any, existing in the said service at present;
and
(c) by what time these vacancies are likely to be filled up?
The Deputy Minister of External Affairs (Dr. Kegkar): (a) The total strength

of the Indian Foreign Service has not yet been finally fixed. Bo far seventy-
seven permanent posts have been sanctioned.

(b) None.
(c) does not arise.

8hri Dwivedi: How many Rulers or Rulers’ relatives are there in the em-
ployment of the Indian Foreign (Service out of the 77 mentioned by the
Deputy Minister?

Dr. Keskar: There are a few—I think not more than two or three. They
are not Rulers, but certain members of the ruling families. I do not think
their number is more than two.

Prof. Ranga: They are no longer ruling families.
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Shri Kamath: Since the 15th of August, 1947 upto date, how many appoint-
ments, or rather what percentage approximately of appointments made to the
Indian Foreign Service has been made through the agency of the Federal or
Tnion Public Service Commission and how many directly by the Ministry or
through a Special Selection Board?

Dr. Keskar: The Special Belection Board is in every way equal {o the
Union Public Service Commission. It is a Special Public Service (ominission
constituted by Government. Regarding the number of appointments, I cannot
give the exact figures of those selected by the Special Selection Board and
those by the Union Public Service Commission. I might also add that in
respect of many appointments persons were transferred from their permanent
service in other Departments of (Government. Their number is sufficiently
large.

Bhri Kamath: Were any of the appointments made by this Board or, as
the Minister said, Special Commission, at any time subsequently referred to
the Union Public Service Commission for confirmation or whether they were
never so referred?

Dr. Keskér: This Board had power to make appointments as much as the
Union Public Service Commission. So the question of appointments made
by it being referred to the latter does not arise.

Shri Kamath: What is the position today? Are appointments to the
Indian Foreign Service not made through the U.P.S.C. but hy the Board itself?

Dr, Keskar: The Selection Board was constituted at a time when there
was urgent need for recruiting people to the Indian Foreign Service, and we
had to fill up our cadres quickly. This Board had a Member of the F.P.8.C.

also on it. It was for u very temporary purpose and it is no more needed. It
does not exist now, because it has been dissolved.

Dr. Deshmukh: Out of the personnel of the Indian Foreign Service, may
I know how many belong to the I.C.S.—either retired or actually in service?

Dr. Keskar: ¥ cannot give the figures off-hand.

Iflll.mj Kanwar: May I know when the strength of the Indian Foreign
Service is likely to be finalised?

Dr. Keskar: The Indian Foreign Service is for the moment an expanding
Bervice and it is difficult to determine the strength of a Service where Missions
are going to be established.

8hrl Tyagi: Are these employees permanent in service?
Mr. Speaker: Order, order. The Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
INDIAN TRADERS IN GIBRALTAR

*1485. Shri 8. Sivan Pillay: Will the Prime Minister be pleased to state:

(8) whether it is a fact that the Gibraltar Aliens Traders Ordinance is being
used to ‘‘squeeze out'’ Indian merchants in that country;

(b) whether it is a fact that a deputation of Indian merchants met the
Indian High Commissioner in London to protest that they are being
‘‘squeezed out’’ of trade in the fortress colony; and
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(¢) whether the question has been taken up with the Government concerned
and if so, with what result?

The Deputy Minister of External Affairs (Dr. Keskar): (a) Representations
have been made by the Indian Merchants Association to the Indian High Com-
aml:)ssioner in London about certain difticulties and restrictions on trade in

ibraltar.

(b) Yes.
(c) Our High Commissioner in London has urgently taken up the matter
with the British Government and their reply is awaited.

REDUOTION IN S1ZE OF STORES DEPARTMENT, LONDON

*1486 Shri Brajeshwar Prasad: (a) Will the Minister of Indusity and
Supply be pleased to state what action has been taken by the Government on
the recommendation of Mr. 8. Dutt suggesting a reduction in the size of the
Btores Department, London?

(b) Do Government propose to lay on the Table of the House a copy of the
recommendations of Mr. 8. Dutt, Additional Secretary, External Affairs
Department?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (1) The Report
of Mr. Dutt so far as it relates to this Ministry, is under consideration.

(b) No.
REGISTERED DRALERS IN IRON AND STEEL
*1487. Shri Kshudiram Mahata: Will the Minister of Industry and
Supply be pleased to state:
(a) the number of registered dealers in Steel and Iron;
(b) how many of them are Co-operative Organisations; and

(c) what is the number of applications from Co-operative Organisations
still pending? ‘ )

The Minister of Industry and Supply (Dr. §. P. Mookerjee): (a) 1,619,

(b) 24

(c) Four.

~

AGREEMENTS EXxEouTD BY INDUSTRIAL COMMITTEE ON PLANTATION

#1488, Shri Borooah: (a) Will the Minister of Labour be pleased to state
whether all the terms of the agreement arrived at by the Industrial Committee
on Plantation held on 81st March, 1948 have been fulfilled by the Tea Planters?

(b) If not, what steps have Government taken for their implementation by
the Tea-Planters?

The Minister of Labour (Shri Jagjivan Ram): (a) and (b). Yes, to thc extent
it has been possible. The agreements reached were:

;) Increasc in the rate of dearness allowance.

This has beenu allowed.
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(i) Medical Care.

The Employers’ Associations have recommended the adoption of accep-
ted standards. It has however not been possible for them to implement the
recommendations because of shortage of building materials and equipment etc.
The Government are examining the question of supply of controlled materials
for this purpose.

(iii) Appointment of Standing Committee.
The committee has since been constituted.
(iv) Flantation Legislation.

A Bill is under the consideration of the Government.

EXPORTS TO SWEDEN

*1489. Shri Sanjivayya: (a) will the Minister of Commerce be pleased to state
whether Government are aware that Sweden has recently n:ade a relaxation
of import regulations?

(b) It so, do Government propose to encourage export of articles which
Sweden requires from India?

The Minister of Oommerce (8hri Neogy): (a) and (b). Yes Sir.

IMPORT OF WATOHES AND CLOCKS

*1490, Shri Sanjivayya: (a) Will the Minister of Commerce be pleased to
state the total value of imports of watches, clocks and time-pieces put together
during the yeor 1948-49?

(b) From which countries were these imported?
The Minister o Commerce (Shri Neogy): (a) and (b). I place on the Table

of the House a statement giving the required information [See Appendiz V1
annexure No. 45.],

EDUOATIONAL LOANS TO DISPLACED STUDENTS

%1491, Shri Balmiki: Will the Minister of Rehabilitation be pleased to state:

(8) the number of displaced students State-wise who have received loans
for further studies during 1948-49; and

(b) what further moditications have been made in the rules of loans regarding
displaced students?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a) A
statement showing State-wise the number of displaced students to whom educa-
tional loans were sanctioned and the amount of loans upto 28th February,
1950 is placed on the Table of the House. [See Appendiz VI, annexure No. 46].

Informafion about number of displaced students receiving loans during
1948-49 is not readily available.

(b) A copy of the scheme for grant of loans to displaced students is placed
on the Table of the House. [See Appendiz VI, annexure No. 47].



WRITTEN ANSWERS 1373
FurL EcoNnoMy SEOTION .

t *1492.,Shri Massey: Will the Minister of Industry and Supply be pleased
o state:

() the cost of the Fuel Economy Section under the Coul Commissioner to
organise and co-ordinate fuel economy throughout all industries for the yeuars
1944-45 to 1948-49 (Officers and staff to be shown separately);

(b) what is the basis for calculating economy in coal in each industry;

(¢) on the ubove basis what was the rate of consumption in 1944-45 and
1948-49, in each industry; and
,. (d) whether there is a market (other than Railways) for coal from smaller
collieries? '

The Minister of Industry and Supply (Dr. 8. P, Mookerjee): (a) A state-
ment showing the required information is laid on the Table of the House.

(b) The heat value of coal used per unit of production in each industry,
depending on quality of cosl, equipment etc.

(c) Information is not available.

-(d) Yes, low grade coul is mostly utilised in the manufscture of Soft Coke
for domestic use, and for brick burning purposes.

STATEMENT

1944-46 1945-46 1946-47 1047-48  1948-49
Rs. Rs.

- Rs. Rs. o
Officers. 22,680/- 60,650/- 57,928/- 18,810/- Nil
Staff. 14,076/- 54,485/, 03,300/ 37,870/ 41,808
Total 37,658 1,15,088 1,821,328 80,380 61,508
o s e

Hovszs ror MppLE Orass DisPrAckD Prssons

¥i403. Sardar Bukam Singh: Will the Minister of Rebabilitation be pleased
th state:

(a) whether Government hdve
class displaced persons in Delhi w

(b) if so, what that scheme is?
i’he Minister of State for Rehabilitation (Shri Mohan L8] Baksens): (a) Yes.
(b) The Government have 85 far built 8,000 houses and over 5,000 tenements

for displaced persons in Delhi.

Besides, 550 are under construction and, are likely to be ready before the
Accommodation has also been found for about 1,890,000 persons in

any scheme for providing houses to middle
ho caunot purchase or build houses; and

rains set in.
eyucuee houses.



1874 rY PARLIAMENTARY DEBATER ¢ [6ra Apn. 1950
LICENSE FOR IMPORTING SELF-RAISING FLOUR

161. Bhri Kamath; Will the Minister of Commerce be pleased to state:

(a) whether one Nathulal Mangus of Madras City applied for an import
* licence to import saif-raising flour irorm Australia for the period January-June,
1999,

(b) whether his application was rejected;

(e) whether the said Nathulal Mangal made a representation on 19th
August 1049, making serious allegutions aguinst the licensing authorities;
and

(d) if so, whether the allegations were enquired into and if so, with what
result?

The Minister of Oommerce (8hri Neogy): (a) to (c). Yes, Sir.

(d) The allegations were enquired into, but as some of them related to the
licence granted to Messrs. K. Ramson and Co. I shall incorporate the results
of this enquiry also in the statement that T have promised to place on the Table
of the House in connection with Starred question No. 904 answered on 16th
March, 1950.
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1. No. 3, dated the 4th April, 1950,—
Page 2507, line 19 from bottom for “tribal and other backward areas” read *“‘scheduled
castes”,

2. No. 4, dated the sth April, 1950,—
Page 2561, line one under clause 182, for “—ssion” read ““submission”, '
3. No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom for “so” read “to”,
(ii) Page 2648, line 9 after “far” read “so”.
(iii) Page 2670, line 11 from bottom for “coutry” read “country”.
‘4. No. 7, dated the 10th April, 1950,—
P:Eic 2710, lme 13 from bottom for “its” read “to”, and in last line for last word ‘«we
read
5. No. 9, dated the 12th April, 1950,—
(i) Page 2810, line 6 from bottom for “act” read “Act”.
(ii) Page 2822, for existing line 19 from bottom read “into effect on 19th October, 1949
certain actions had been taken under the old”.
. No. 10, dated th> 14th April, 1950,—
Page 2832, for existing line 19 from bottom read “(Occupancy or tenancy right not te be
exuinguished)”.
7. No. 11, dated the 15th April, 1950,—
(i) Page 2896, line 24 after “not” insert “go”.
(i) Page 2900, line 7 for “‘express” read ‘‘expenses”.

8. No. 12, dated the 17th April, 1950,—
(i) Page 2922, line 12 for “Shri Hussain Iman” read “Shri Hussain Imam”.
(ii) Page 2923, line 4 for “all the said” read “all is said”.

- U tyliea &y oS 0905 e ¥ Y P 9TY dmio (iii)
(iv) gzg: 2930, between lines 10 and 11 from bottom insert “[MR. DEPUTY-SPEAKER i the
air]”.

(v) Page 2934, line 1 for “49, 5000” read 49, 500”.

9. No. 14, dated the 19th April, 1950,—
(i) Page 3020, line 9 from bottom for “re-established” read “‘re-establish”.
(ii) Page 3022, line 19 for “away” read “way”. '
(iii) Page 3024, line 12 for “members” read “numbers”.
(iv) Page 3025, line 18 for “placed” read “displaced”.
(v) Page 3026, line 19 from bottom for “by 375"read “be 375”.
(vi) Page 3029, line 28 for “by” read “ly”.
(vii) Page 3031, line 12 after “Notified” insert “Area”.

(viii) go8 303, 4fad (3 § ‘AT’ T A 0T aEr” 9F A dfer R% F
“fog T A 5 F o g R fF @)

(lx) Page 3044, line 20 for “Mr. Speaker” read ““Mr. Deputy- -Speaker”,
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10. No. 15, dated the zo0th April, 1950,~—
(i) Pege 3059, line 16 for “Article any” read “Article 327",
(if) Page 3084, line 11 from bottom for “effected” read “effere™.
(iit) Page 3087, line 26 against ‘s, Tripura” for “6” read “2”.
(iv) Page 3104, line 8 for “Formaula” read Formula™,



CONEENTS
Volume IV—From. 1st April, 1950 to 20th April, 1950

SATURDAY¥, 18T APRIL, 1950— Paczs.

Committee to examine suggestions for amendment of Rules of Procedure and

Conduct of Business in Parliament . . . . . . 2401
Committee of Privileges . . . . . . . . 2401—2402
Election to Central Advisory Counc:.l for levmys . - . . . 2402
Election to Standing Finance Committee for Railways - . . . . 2402
Election to Standing Committee for Roads L. ... 2402—2403
Election to Central Advisory Board of Archaeology . . . . . 2403
Election to Court of University. of Delhi . . . . . . . 2403
Government Premises (Evnctxon) Bill—Paeged . . . . - . 2404—2451
Road Transport Corp Bill—Referred to Select C: itt, - . 2451—2452
Ajmer-Merwara Tenancy and Land Records Bm-—Dlscussxon on motion to

consider as reported by Select Ci itt . - . 24522458

* MoxNDAY, 3RD APRIL, 1960—
Election to Committees—
Standing Finance Committee .  -. . . . N . . . 2468—2463

Public Accounts Committee. . . . . . . . . . 2463
Estimmates Committee . . . . . . B . . . 24642466
Standing Committees - for Ministries of Agricul , C , Ci i
cations and Defence . . . . U . . . 2466—2467
Foreign Exchange Regulation (Amendment) Bill—Withdrawn . . 2467
Ajmer-Merwara Tenancy and Land Records B:H—Consndemuon of clauses
—not concluded . . . . . . 2467—2498

- TUESDAY, 4TH APRIL, 1950—
Election to Committees—
Standing Committees for Ministries of Education, External Affairs, Food and

Health L LT TR 2499

Business of the: House . . . . . . . . . . 2500—2502
4 Resolution re Qualifications for Election to Parliament and Legialstures of

States L. LT TR L onog—aser

WEDNESDAY, 5TH APRIL, 1950—
Election $o Committees—

Standing Fi Committee . . . . . . . . . 2549
Indian Central C t C ittee . . . . . . . .. 2648—2550-
Indian Oilseeds Committee . . . P . . . . 2650
Standing C ittees for Ministries of Home Affairs, Industry and Supply,

Information and Broadcasting and Labour . . . . . . 25502661
Part C Statee (Laws) Bill—Introduced . . . . . . . 2551
Foreign Exchange Regulation (Amendment) Bill—Introduced . . . 2561
Opium and Revenue Laws (Extension of Application) Bill-—Introduced . 2651
Ajmer-Merwara Tenancy ‘and Land Records Bill—Passed as amended . . 2852—2567
Labour Relations Bill—Referred to Select Committee . . . .« 2067—2584
Trade Uhions Bill—Referred to Seleot Committes . .« . 25842388

(1)



(ii)
THURSDAY, 6TH APRIL, 1950—

Elections to C itt Paces
Standing Committees for Ministries - of Law, Rehnbilitation, States
and Transport (other than Roads) . . . . 2589
Nawab Salar Jung Bahadur (Administration of Assets) Bxll——Paased . . 25680—25981
Army Bill—Passed as amended . . . . . . . . 26901—2623
Air Force Bill—Passed as amended . . . . . 2623—2626
Army and Air Force (Disposal of Private Property) Blll—-Pnssod . . . 2626—2628
SATURDAY, 8TH APRIL, 1850—
Papers laid on the Table—
Delhi Road Transport Authority (Motor Vehicles Insurance Fund) Rules . 2629
Elections to Committeee—
Standing Committee for Ministry of Education . . . . . . 2629
Standing Committee for Ministry of SBtates . .. 26292630
Standing Committee for Ministry of Transport (Other than Roads) . . 2630
Standing Oommnfees for Munstry of Works, Mines and Power and Depart-
ment of Scienti tral Advisory Council for Raxlways and
Standing Finance Committee for Railways . . . . 2630—2631
Displaced Persons (Claims) Bill—Introduced . . . . . . 2631
Indian Patents and Designs (Amendment) Bill—Passed ss amended . . 2631—2632
Opium and Revenue Laws (Extension of Application) Bill—Passed . . 2633—2634
Foreign Exchange Regulation (Amendment) Bill—Passed . . . . 2634—2635
Industrial Disputes (Appellate Tribunal) fBill—Discussion on motlon to, con-
sider as reported by Select Committee—not concluded . . 2636—2641,
° 2641—2672
Regignation of S8hri Hi t Singh K. Maheshwari . : 2641

Monpay, 10TE APRIL, 1950—

Motions for Adjournment re—
Raids by Pakistani Ansars . . . . . . 2673—2675
t on Ag t bet India and Pakistan . 26756—2681
Election to Committees—
Standing Committee for Roads, Central Advisory Board of Archaeology, Court
of the University of Delhi, Standing Finance Committee, Indian Oilseeds
Committee, Standing Committee for Ministry of Edueanon, Standing

Committee for Mnmsbry of States, Standing Committee for Ministry of Trans-
%urt (Other than Roads), Public Accounts Committee, Commxttee on

Riat.

stimates, Indian Central Coconut Committee . . . 2681—2682,
2700—2701
Prohibition of Mumfacturo and Import of Hydrogemtod Vegetlble Onls Bill—
Circulated . P . 2682—2700,
27032738
Priority for introduction of Private Members’ Bills s . « 2701—2708
TUESDAY, 11TH APRIL, 1850— .
Absence of certain Ministers N . o . 2789
Tlaots to C st
Standing Committee for—
Ministry of Commerce . . . . . . . 2740
Ministry of Law . . . . . o e . o ,2740
Ministry of Transport . . . . . . . e 2740
Impecrml(‘ il of Agricultural Researck . . e . 2740—2741
Bhopal and Vindhya Pradesh (Courts) Blll—lnbroduoed . 2741

Inlend Bteam-Vessels (A dment) Bill—Introduced - . 2741



(iii)
‘TuEspaAY, 11th Apeiw, 1950—Contd.
Industrial Disputes (Appellate Tribunal) Bill—Passed as amended

Repealing and Amending Bill—Passed . « . . . :
Part C States (Laws) Bill—Passed . . . N . .
‘WEDNESDAY, 12TH APRIL, 1950—
Elections to Commijttees—
Standing Committees for—
Ministry of Inf tion and Broadcasting . .
Ministries of Commerce, Law and Transport (Other than Roads) . .
Indian C; il of Agricultural R h .
Administration of Evacuee Proparty Bnll—Cons:demtxon of Clnuses~not
concluded . . . . . .
Aepresontat ion of tho People Bﬂl-—lntmduoed . . . . . .

FRIDAY, 14TH APRIL, 1950—
Papers laid on the Table—
Authenticated Schedule of Authorised S Expendtture—Otbcr
than Railways—Supplementary Expena:ture for 1949-50 .
Supptly of Adva.nco Coplea of statements l&ld on the stle in answer to Ques.
ons . . . . .
Elections to Commxttees—
Standing Committees for—

Ministry for Agriculture . . . . . . . .
Ministry of Communications . . . . . . .

Ministry of Rehabilitation . . . . . . . . .
Ministry of Works, Mines and Power . . . . . . .
Ministry of Inf tion and Broadcasting . . . . .

Adminigtration of Evacuee Property Blll—Passed as amended . . .
Resolution regnrdmg Centml Road Fund and Stmdmg Comnuttee for Roads—
Adopted
Indian Tariff (Thlrd amendmant) Bxll—[Amendment of ltems 28(4), 60(6),
etc., of Fu'st Schedule]—Passed .

SATURDAY, lsm AprIL, 1950—
Papers laid on the Table—
Statement of cases in which lowest tenders have not been accepted by the
India Store Department, London . . . . . . . .

Resignation of Shri 8. H. Prater . . . . . . . "
Elections to Committees—
Standing Committees for Ministries of Agrwulture, Commlmxcatlons, Rehabi.

litation and Works, Mines and Power . . .
Bhopal and Vindhya Pmdesh (Courts) B:D—Pessed as amended . .
Insurance (A d t) Bill—D; on motion to consider as reporbed by

Select Committee—not concluded . . . . .

MonDay, 17TH APRIL, 1950—
Business of the House—
Cancellation of Debate on Bengal . .
Papers laid on the Table—
Annual Report of Petroleum Division . . . . . . .

Meetings of Standing Committees: . . . . . . .
Khaddar (Protection of Name) B:l.l—Introdueed . . . . .
Ins: (A d t) Bill—Di ion on cl -not luded . .
Demands for Supplementary Grants for 1950-51 . . .

De d No. 7—Irrigation, Navigati Embmkmerntmd Dramqge Works .

Demand No. 61—Census . . . . . . .

Paces
27422776
2776—2777

2777—2784

2786
2785—2786
2786

2786—2824
2797—2798

28256—2826

2826—2827

2827
2828
2828
2828
2829
2829—2859

2860—2865

2866—2871

2873
2873

2873
2874—2887

2887—2917

2919

2919
2919
2919—2920

2920—2051

2951—2970
2951—2952
2051—2058

25 28



(iv)

MoNDAY, 17TH APRIL, 1950—contd.
Demands for Supplementary Grantsfor1950- 51—contd:

Demand No. 68——Commumcahons ( mclud.mg National nghways)

Demand No. 69—Other Civil Works . . . .
Demand No. 70—Territorial and Political Pensxons . . . .
Demand No. 71—Superannuation Allowances and Pensions . .
Demand No. 72—Stationery and Printing . . . . .
Demand No. 74—Expenditure on Displaced Persons . . . .
Demand No. 89-A— Vindhya Pradesh . . . . . .
Demand No. 104—Capital Outlay on Civil Works . . . .

Demand No. 110—Interest-Free and Interest Bearing Advnmoes . .
Appropriation (No. 2) Bill—Introduced . . . . . .
TuEsDAY, 18TH APRIL, 1950—
Statement re Bill relating to Fair Wages . . . .
Stat: e t re Cl i mado dunng Debat,e on Approprmtxon (leways)
il .

Papers laid on the Table—
Constitution (Removal of Difficulties) Order No. IT (Amendment) Order
Election to Committee—

Standing Committee for Roads . . . . . . .
Approprmtxon (No. 2) Bill—Passed . . . . . . .
(A d t) Bill—Passed as unonded . o . .
Inland Steam Vessels (Amendmemt) Bill—Passed . . . . .
Representation of the People Bill—Di ion on tion to ider—not
concluded . . . . . . . . .
Supply of U. P. nee to Madru . . . . . . . .
‘WEDNFSDAY, 19TH APRI, 1950—
Statement by Dr. S. P. Mookerjee on hls ignation as Minister of Industry
and Supply B . . . . . . .
Papers laid on the Table—
General Report of Geological Burvey of India for 1948 . . .

Report on issue of Import anence in favour of Messrs. K. Rameon Q Go.,
Madras

Vacation of Seats . . . . . . . . . .
Elections to € itt

Court of University of Delhi . . . . . . . . .
Standmg Committee for Roads . . . . . . . .
ReserveBankofl‘ndml‘ dment) Bill—Introduced . . . .
Representation of the People Bill—Di ion on motion to consid t
concluded . . . . . . . . . .
THURSDAY, 20TH APRIL, 1950—
Representation of the People Bill—Passed as amended . .
Digplaced Persons (Claims) Bill—Pagsed as amended . . .

Pages

2951—2955
2951—2965
29612956
2951—2966
2052—2956
2962-—2955
2952—2970
2962—2970
2962—2970
2970—2971

2973—2974
2974

2974
29742975
2975—2989

2989-—--2999
2999—3000

3000— 3009
3000—30156

3017—3022
3022

3022
3023

30243035
302¢
3024

30243035
3036—3086

3057—30929
3099—3105

2971



PARLIAMENTARY DEBATES
{PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS);

Thureday, 68 April; 1850

The House mel at a Quarter to Eleven of the Clock.

[ Mr. SPEAKER in the Chair )

QUESTIONS AND ANSWERS
(See Part I)

11-45 A. M. .
ELECTIONS TO COMMITTEES

STaxDING COMMITTEES FOR MINISTRIES OF LAW, REHABILITATION, STATES,
AND TRANSPORT (OTHER THAN RoaDs)

Mr. Bpeaker : I have to inform the House that upto the time fixedfforSre-
ceiving nominations for the Standing Committees for the Ministries of Law, Re-
habilitation, States and Transport (other than Roads), ten nominations in the case
of the first and 15 nominations in the case of each of the remaining three Committees
have been received. As the number of candidates is equal to the number of vacan-
eies in each of these Committees, I declare the following members to be duly elected =

1. Standing Committee for the Ministry of Law—(1) Shri C. Subramaniam,
(2) Shri Mchammad Ahmad Kazmi, (3) Chaudhri Hyder Husein, (4) Shri Dat-
tatraya Parashuram Karmarkar, (5) Shri 8. K. Ahmad Meeran, (6) Prof. K.
K. Bhattacharya, (7) Dr. R. U. Singh, (8) Dr. R. K. Sen, (9) Dr. Bakhshi Tek
Chand, and (10) Shri Braja Kishore Prasad Sinha.

I1. Standing Commitiee for the Ministry of Rehabilitation.—(1) Dr. Bakhshi
Tek Chand, (2) Lala Achint Ram, (3) Shri Basanta Kumar Das, (4) Shrimati
Jayashri Raiji, (5) Shri Suresh Chandra Majumdar, (6) Shri Mihir Lal Chatto-
padhyay, (7) Shrimati Uma Nehru, (8) Shri Phani Gopal Sen, (9) Shri Mshendra
Hazarika, (10) Lala Raj Kanwar, (11) Shri Ramprasad Potai, (12) Khwaja
Inait Ullah, (13) Shri A. M. Rathnaswamy, (14) Moulvi Wajed Ali, and (15)
Shri T. Channiah.

II1. Standing Committee for the Ministry of States—(1) Shri Muhammed Hifzur
Rahman, (2) Shri B. N. Munavalli, (3) Shri V. S. Sarwate, (4) Shri Gulabshankar
Amritlal  Dholakia, (5) Major General Maharaj Shri Himatsinghji,
(6) Bhri Narendra Pragji Nathwani, (7) Captain Awadhesh Pratap Singh,
(8) Sbri Gokul Lal Asawa, (9) Shri S. Sivan Pillay, (10) Sardar Ranjit Singh,
(11) Shri Shambhu Nath Shukla, (12) Shri H. S. Rudrappa, (13) Shri Ram
Sahai Tewari, (14) Shri C. R. Iyyunni, and (15) Shri N. Alexander.

IV. Standing Committee for the Ministry of Tran«port (other than Roads).—
(1) Shri Ram Chandra Upadhyaya, (2) Shri Theble Oraon, (3) Shri C. R. Iyyunni,
(4) Shri P. Kunhiraman, (5) Kaka Bhagwant Rai, (6) Shri V. M. Obaidullah,
(7) Dr. Mono Mohon Das, (8) Shri V. J. Gupta, (9) Shri Ari Bahadur Gurung,
«10) Shri Nemi Saren Jain, (11) Dr. Y. S. Parmar, (12) Shri Gopinath Singh,
\13) Shri Kailash Pati Sinha, (14) Shri S. K. Ahmad Meeran, and (15) Shri Satis
Chandra Samanta.

( 2589 )



NAWAB SALAR JUNG BAHADUR (ADMINISTRATION OF ASSETS) BILL

Mr. Specker: The House will ncw procecd with the Legislative Business.
We are first taking up items Nos. 4 and 5—the hon. Sardar Patel’s Bill.

The Minister of Home Affairs and ‘he States (Sardar Patel) : Sir, I thank you
-and the House for accommodating me. I have to get this measure passed which
*will take very little time of the House. I beg to move :

“ That the Bill to provide for the administration of the assets of the late Nawab Salar
-Jung Bahadur of Hyderabad and for matters connected therewith, be taken into considera-

-$ion,
. T also beg to offer an apology to the House for introducing a measure which
+i8 more or less of an individual charactar, but which has become necessary for
~certain reasons. Nawab Salar Jung died in March, 1949, and has left considerable
property behind. His succession has been a matter of dispute between various
claimants inter se, as well as between Government and the claimants. Government
eontend that he has no direct heir and as he has died without any heir the property
must vest in Government. There are some claimants who claim as successors—dis-
“tant successors—but tley are contesting amongst themselves also. Under these cir-
<oumstances it was found necessary to make immediate arrangements for the mcnage-
ment of the property. A Committee was appointed in Hyderabad State to take
over the estate immediately and another Committee of the Judges of the High Court
for deciding the question of succession. So far as the property inside the State of
‘Hyderabad is concerned, the Committee was given powers to take over the property.
But there are other valuable properties outside Hyderabad State, in India, and there
are some immovable properties in Poona, Ootacamund and such places and also
securities and shares worth about Rs. 35 lakhs or more. So .it became necessary
that we should take over this property in possession and manage it properly. The
Committee is in charge of this, and so far as the property beyond or outside
4he limits of Hyderabad is concerned, we gave them power to manage these estates
by means of an Ordinance. This Ordinance is to expire shortly and therefore it has
‘become necessary to bring in this piece of legislation in order to allow the Govern-
ment to continue the present state of things. This is a short piece of legislation and
I move that the Bill be taken into consideration.

Mr. Speaker< Motion moved :

““ That the Bill to provide for the administration of tho assets of the late Nawab Salar
Jung Bahadur of Hyderabad and for matters ted ti ith, be taken into considera-
tion.” .

Maulvi Wajed Ali (Assam): May I know, on a point of information, fro.n
‘the hon. Deputy Prime Minister how long it will take for the Committee of High
Court Judges to decide about the question of the legal heir? As it is a matter
for the civil court and law to decide, will it take a long time to decide the legal heir
of the late Nawab?

‘S8ardar Patel : Unfortunately I am not one of the Judges and I cannot give
‘fhe time. But usually the High Court and the Judges take a long time and tkere-
fore this Bill is necessary.

Mr. Speaker : The question is:

«That the Bill to provide for the administration of the assets of the late Nawab Salar
Jung 'Bahadur of Hyderabad and for ters ted th ith, be taken into consi-
deration.”

“The -motion was adopted.

Mr. Speaker : We will now take the Bill clause by clause. There are a large
mumber of amendments. Are any of them going to be moved ?

Sardar Patel : If they are of a drafting character, the Draftsman can take
wcare of them.

Mr. Speaker : Is the hon. Member Mr. Munavalli going to move any of his
amendments ?

(2590)
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Shri Munavalli (Bombay): Such of them as are acoeptable.
Mr, Speaker : He is not going to acoept any, as I understand.
An Hon. Member : They are only of a drafting nature.

Mr. Speaker : Is the hon. Member Mr. Basi Reddi moving any of his ainend-
ments ?

Shri P. Basi Reddi (Madras):, No, Sir.

Mr. Speaker : There are no other persons who have tabled any amend-
wents. So I will put the clauses.

Clauses 1 to 11 were added to the Bill.

The Schedule was added to the Bill.

The Title and the Enacting Formula were added to the Bill.

Sardar Patel : I beg to move:

‘ That the Bill be passed .

Mr. Speaker : The question is :

‘“ That the Bill be passed .

The metion was adopted.

ARMY BILL
The Minister of Defence (Sardar Baldev Singh) : I beg to move :
‘“ That the Bill to lidate and d the law relating to the Government of the regular

Army, as reported by the Select Committee, be taken into consideration.”

I have nothing to add to what was said when the Bill was referred to the Select
Committee, but I want to inform the House that before I introduced the Bill in the
House, this Bill was carefully examined by a Special Officer, who was appointed to
go into this matter. He spent a number of months in examining the different pro-
visions of the Bill and after a careful examination, he produced this Bill, which has
now been examined again by the Select Committee. When this Bill was
referred to the Select Committee a number of criticisms was made of the different
provisions of the Bill. The Select Committee has very carefully gone into the dif-
ferent provisions of the Bill and has suggested certain amendments. T must say
that the Members of the Select Committee have taken a very keen interest in
the different provisions of the Bill, particularly in view of the criticism of the
very severe punishments that have been provided under the different clauses.
‘'This Bill may look as very severe in certain respects, but I want to submit to
the House that it is absolutely essential that discipline in the Army should be
maintained. Wherever we find that certain mistakes have taken place, or certain
irregularities have been committed, we are anxious that they should not go
without adequate punishment and that is the reason why certain provisions
have been made under certain sections, which look apparently very severe but
actual practice has shown that those provisions are very, very essential to maintain
discipline in the Army.

1 have nothing more to add and if any points are raised by hon. Members during
the course of discussion or while moving their amendments, if any amendments are
moved, then I propose to reply to that criticism. With these words, I move that the
Bill be taken into consideration.

Mr. Speaker : Motion moved :

‘“ That the Bill to consolidate and amend the law. relating to the government of the regular
Army, as reported by the Select Committee, be taken into consideration.”

Pandit Kunzru (Uttar Pradesh): The Bill before us deals with a very im=
‘portant matter. I have no doubt, as the hon. the Defence Minister said, that the
Members of the Select Committee carefully ‘considered every clause of the Bill, and
:introduced such amendments as they thought were necessary to remove the d f.ots
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noticed by them. But the Bill even as it has emerged from the Select Committee
12 Noox Fequires careful consideration in certain respects. The first point to which

1 want to draw the attention of the House is ‘to the application of the Bill to
the armed forces maintained in India.

Clause 1 says:

** It shall come into force on such date as the Central Government may, by notification in
the Official Gazette, appoint in this behalf >’.

Clause 4 says:

* The Central Government may by notification, apply, with or without modifications, all or
any of the provisions of this Act to.any force raised and maintained in India under the authority
of that Gov t, inelnding any force maintained by a Part B State, and suspend the opera-
tion of any other enactment for the time being applicable to the said force.”

It is soarcely likely that the law will be applied in part or with modifications to the
regular forces maintained by the Union. It seems to me, therefore, that the applica-
tion of the law with or without modifications and of all or any of its provisions re-
lates to other forces not included in the regular forces maintained by the Union.
In so far as these forces are auxiliary, the reason for taking power to modify the Act
or limit the provisions applicable to them is clear, but do Government intend to modify
the Act or to make any change in the law or in any way to limit its provi-
sions in connection with the forces maintained by a Part B State? This question
gains force when we consider clause 5 which deals with the application of the Act
to the forces of aceeding States. The clause reads :

“The Central Government may, by notification, direct that any person or persons belong-
ing to the land forces of any Part ‘B State shall be attached to any g:dy of the regular Army
or that the whole or a part of the said forces shall act with any body of the regular Army, or
shall be plaeed at the dispesal of the Central G t, and th pon the forces so attach-
ed and members of the said force shall become subject to this Aect.”

Now, if the law that we are going to pass is to be applied with or without any
modifications to the forces maintained by Part B States, then it is obvious that clause
5 is rather superfunous. The language of clause 5 creates the fear that the Army
Act may not be extended to the forces :maintained by Part B States. Ido not
know what the intention of Government in this respect is. In reality, under the
Constitution it is Parliament that has the right to decide this matter. My hon.
friend, the Defence Minister, the other day, referred to the agreement entered
into with the Unions of States and said in effect that the Forces maintained by these
Unions had to be administered subject to this agreement. Now, I should like to
draw his attention to article 259 of the Constitution which says :

‘ Notwithstanding anything in this Constitution, & State specified in Part B of the First
Schedule having any Armed Forces immediately before the of this C itu-
tion may, until Parliament by law otherwise provides, continue to maintain the said Forces
after such t bject ‘to such g | or special orders as the President may
from time to time issue in that behalf.”

Parliament has clearly the right under article 259 of the Constitution to abolish
the Forces maintained by any Part B State. But, so long as these Forces are allowed
to exist, there is no bar to the exercise of parliamentary authority with regard to
their administration. 'With regard to everyday matters of administration, the Pre-
sident may issue orders and they will be binding on the Rajpramukhs. But, so far
a8 I have been able to understand the language of article 259, it does not debar
Parliament from bringing the Forces maintained in Part B States under the opera-
tion of the Army Act. This being the position, why has it not been made clear
that the Army Act will be extended to these Forces ? Since the matter is in doubt,
the question naturally arises how the Forces in Part B States will be governed, if
the Army Act does not apply to them. Perhaps the Government of India intend to
advise the Rajpramukhs to apply the Army Act to the Forces of their States. I
do not understand, as I have already said, why this roundabout way should be chosen
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2nd why we should not utilise the provisions of the Constitution in order to decide
the matter now. If there is still any doubt in the mind of any hon. Member about -
the competence of Parliament to legislate in the manner suggested by me, I sball
refir to tie Proclamations i:s .©d by the Unions of States and by the two
continuing States on the 24th of January accepting the provisions of the Constitu-
tion which was being adopted by the Constituent Assembly of India and stating that
the provisions of the Constitution would, as from the date of its commencement,
supersede and abrogate all other constitutional provisions inconsistent therew:th
which were at that time in force in the State. I attach considerable importance
to the position that the Forces of Part B States are to occupy in future in relation
to the Army Act. Whatever modifica’ion we may make in the application of the
law, it is necessary that they should be governed by the Army Act. If
the Forces were really integrated with the Forces of the Indian Union as was
practically claimed by the Defence Minister the other day, there would be no need
for treating them differently from our own regular Forces. I do not see why this
need should arise at all. But, granting that the Army Act may be applied to the
Forces of Part B States in a modified form, why should we not make it clear on
the face of it that the Act shall, with such modifications as the Government of
India may decide, be applicable to these Forces ! Clause 4 only says that the
Central Government may bring the Forces of Part B States under the operation
of the Army Act. It does not lay any obligation on the Cen‘ral Government
to do so. What I desire is that the law should make it clear that the Army Act-
shall apply to the Forces of Part B States asit will apply to the Forcs of the
Indian Union though with such modifications as may be considered necessary
by the Central Government.

The second point that I should like to refer to is the competence of military and
civil courts with regard to the trial of persons subject to military law who have com-
mitted what have been called in the Bill before us, ‘civil offences’. Clause 69 says :

** Bubject to the provisions of section 70, any person subject to this Act who at any place
in or beyond India commits any civil offence shall be deemed to be guilty of an offence against
this Aet, .and, if charged therewith under this section, shall be liable to be tried by a court-
martial and, on conviction, be punishable as follows.......... .

This means that a person who is subject to the military law, if he commits
a civil offence, shall be held to have contravened the Army Act and be liable to be
punished accordingly. It is of course not obligatory on the military authorities
to charge any person subject to military law who commits civil offences as an offender
under the Army Act, but they have the power to do so.

Clause 70 lays down that in certain cases civil offences shall not be triable by
a court martial. Soldiers who have been guilty of murder or of culpable homicide
or of rape can and must, with certain exceptions, be tried only by civil courts. The
operation, therefore, of clause 69 extends apparently to all offences other than those
mentioned in clause 70. But clauses 125 and 126 show that a soldier who is guilty
of the commission of a civil offence can be tried by a criminal court too. The langu-
age of clauses 125 and 126 is such as to make it difficult to understand the effet
of clause 69 on these two clauses. The point that we are concerned with is this. Is a
soldier, if he is guilty, say, of the offence of arson or abduction, or dacaity, to be
tried only by a court-martial or is he subject to the ordinary criminal law of the
land? Must he always, because he belongsto the Armed Forces, be tried in the
manner laid down in the Army Act or can he, asa citizen of India, be tried by the
ordinary criminal court of the land? Clauses 125 and 126 create the feeling that
the criminal courts may claim to try such a person if he has committed any of the
offences described as civil in the Bill and if there is any difference of opinion between
a criminal court and the military authorities, thien the crimninal court may req-ire
that the matter shall be referred to the Central Government. The language, however,
is. such as not to place the matter beyond doubt. I hope, therefore, that
the hon. Defence Mimister will tell us authoritatively what the intentions of the
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military authorities in this respect are and whether his legal advisers think that the
language of the clauses to which I have drawn the attention of the House is
such as to enable the ordinary criminal courts to claim to try a soldier who has
been guilty, e.g., of the offence of abduction or arson.

Lastly, I should like to refer to the position of the Judge Advocate-General
and the officers of his Department in connection with the trial of offenders sub-
ject to the Army Act. The Judge Advocate-General and his colleagues occupy
a position of great importance. I understand that these officers do not occupy
the same position as the Advocate-General or the other legal officersin a province
in respect of criminal prosecutions for which the State Government is responsible.
Their position is of greater authority and importance. = They have to interpret
the Army Act, advise the officers constituting the Court Martial and at the
end of a trial, sum up the case. Itisof the utmost importance, in view of this, that
these officers should be properly trained. I understand that the officers of the
Judge Advocate-General’s Department are chosen from the Regular Army Officers
and then given such legal training as would fit them for the discharge of their
future duties. I am told by those who are in favour of this system that it has
worked well and that the decisions of the military courts as guided by the Judge
Advocate-General and his officers, have given general satisfaction. Nevertkeless
it is necessary when old institutions are changing that this system too should come
under review. The existing system of recruitment may have answered its
purpose well so far but we have to consider whether this system is capable
of improvement, so that the law may be progressively administered in accordance
with the changes in public sentiment and expert opinion regarding the manner in
which it should be applied.

I grant that it is necessary for any person who has to advise the military courts
to be familiar with military life. He should be acquainted with the life of a
soldier : he should understand the atmosphere in which the soldier works and
his psychology. But is it necessary for this purpose that he should first be
recruited as a Cadet and trained as an ordinary officer and then drafted into the
Judge Advocate-General’s department? Will it not be advisable to take men who
have received a good legal ‘training and acquired some legal experience and then
to give them such special training and enable them to acquire such experience
as would enable them to become acquainted -with military life, so that they may
be able to discharge their duties efficiently.

The law is on all hands regarded as a difficult subject. Some universities in
the West attach so much importance to it as to requiroc that & man shall have
graduated in Arts or Science before taking up the study of law. This restriction
has been placed obviously because it is desirable that a lawyer should be a well
educated man and that he should be in a position to understand legal principles and
to appreciate the manner in which they ought to be applied in different
circumstances.

Shri Kamath (Madhya Pradesh) : What about law-makers?

Mr. Speaker : We are not on that point now.

Pandit Kunzru: Now the military officers wi'l, generally speaking, be men who
bave read only up to the matriculation standard. It will, I believe, be no dis-
parageme:it of them to say that they will be at a disadvantage in comparison with
people who have received a better education and a regular legal training and will
thus be better able to understand legal principles and the manner in which they
should be applied.

I do not want to speak dogmatically on this subject: but after having discuss
ed the matter with those competent to advise on it I have the feeling that
8 change of systcm is desirable. I think that on the whole it will be better to
recruit men from the legal profession and give them such general and speoial



ARMY BILL 259>

training as will enable them to become familiar with military law and military
life ra’her than take military officers with their limited education and them
train them to become legal advisers of the military authorities. To guard my-
self agalnst any misunderstanding I should like to add to what I have said that
there are at the present time among military officers a number of people possessing
a legal degree.  This is only an accident. They have been selected from the
Emergency Commissioned Officers recruited during the war among whom there are
many officers who were practising lawyers before they joined the Army.
But the Army will not always continue to have this advantage and it is desirable
therefore to consider the matter carefully. I do not say that a change must
necessarily be made, though I have clearly indicated where my own preference
lies. The matter should, however, be considered carefully.  So far as the public-
knows the old system has gone on without any enquiry int> it and what I ask for
is that it should be fully inquired into. It may be decided in the end to retain the
present system but we shall in that case know the relative advantages of the
two systems to which I have referred and the reasons for which the military
authorities consider the existing system to be better than what appears to me to
be preferable.

1 believe these are the only important matters raised by the Army Bill-
and I hope that my hon. friend the Defence Minister will give us the in-
formation that I have asked for and also undertake to see that the question of the
recruitment cf officers to the Judge Advocate-General’s department is taken into-
consideration before long.

Shri Ethirajulu Naidu (Myeore): Sir, the Army Bill is not such a compre™
hensive measure as the name suggests. Hon. Members who have no doubt gone
through the provisions of this Bill will agree with me when I say that this is more
or less the Penal Code and the Criminal Procedure Code for the Army. In &
Bill which covers about 196 clauses there are only 33 clauses which deal with the
scope of the Bill and other ancillary matters. The rest deal with offences, punish-
ments and procedure.

The hon. Defence Minister referred to one matter, namely, that apparently
the punishments provided in the Bill looked excessive. May I elaborate it a
little further? In every clause which lays down the punishment for offences, there
is a phrase added on, e.g., “punishable with death or such other punishment as-
in this Act provided”. The effect of that will be seen when reference is made
to clause 71 and one or two succeeding clauses of the Bill. Clause 71 whichk
lays down punishments awardable by courts-martial, says that punishments may be-
inflicted in respect of offences committed by persons subject to this Act and convict-
ed by courts-martial, according to the scale following, that is to say, death, trans-
portation for life, imprisonment, cashiering, dismissal from the service, reduction to-
the ranks, right down to a severe reprimand or a reprimand. Though in each:
section severe and impressive punishruents are provided for, they are followed by
the alternative ‘“‘or such other punishment as is provided in this Act”.

The need for providing such severe punishment and for the extent to which it
can be scaled down, coming down to a mere reprimand, is that if we take, for ins-
tance,insubordination—it may te either a refusal to shoot the enemy or a refusal to
salute his officer. It is not possible to lay down a particular sentence to cover this
wide range of possible offences. Similarly, with regard to theft it may be a sten gun
or a pin; it is not possible in either case to limit the punishment within a small range.

[MR. DEPUTY-SPEAKER in the Chair]

I¢ was therefore felt in the Select Committee, on which I had the privilege of

serving, that we may as well leave the punishments as originally suggested in the

Bill. will have occasion again, before I conclude, to refer to clause 71 in anothep
connection.
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I may also mention that the Select Committee has suggested some change in
clause 154. It now reads:

“ The findings and sentences of general courts-martial may be confirmed by the Central
Government, or by any officer empowered in this behalf by warrant of the Central Govern-
ent."”

It was felt that consistently with our status as a Republic and in recognition of the
sanctity of human life, that clause should be amended into its persent form so as to
provide that the sentence of death should not be inflicted unless it was confirmed by
the President of the Republic. I might at this stage point out that the Army Act
in the U.S.A. has a similar provision. I read from the U.S. Army Act:

* In addition to the approval required by article forty-six, firmation by the President
is required in the following cases before the sentence of a court-martial is carried into execution,
namely :

* * * * * . - * *

(d) Any sentence of death, except in the cases of persons convicted in time of war of

, Tape, mutiny, deeertion, or as spies ; and in such pted cases a sent of death
may be ied into i bjest to the provisions of article 504, upon confirmation by
the commanding general of the Army in the field or by the commanding general of the
gerritorial departmiat or division.”

Then, with regard to clause 71 to which I said earlier that I would be reverting.
1t prescribes the punishments in a sliding scale: death: transportation for life, imprison-
ment, cashiering in the case of officers, dismissal from the eervice, reduction
to the ranks, forfeiture of seniority, forfeiture of service. severe reprimand or
reprimand, forfeiture of pay and allowances. Then comes .

‘ (k) forfeiture in the case of a p t d to hiering or 1 from the
eervice of all arrears of pay and allowances and other public money due to him at the time of
such cashiering or dismissal.”

3

This item is put down as sub-clause (k). My difficulty is that I consider it is
not a sapirate punishment by itaelf, but it can go only with sub-clanse (d), that is,
*“‘cashiering, in the case of officers.” I may, if I am not going out of the way, mention
that some representatives of the Army who were appearing at the Select Committee
meetings to assist us told me, when this was pointed out, that they would make the
necessary change. T thought the change would have been effected, but I see that
it has not been done. I am not still able to get over the fecling that it is a contra-
diction. Let me make my point clear. Clause 71 provides a sliding scale of punish-
ments. Sub-clause (k) of that clause: does not contain a punishment which can
be awarded by itself, but it is an additional punishment that can be awarded where
punishment under sub-clause (d) is awarded. Sub-clause (k) says that additional
penalties like withholding of moneys may be inflicted in the case of a
person sontenced to cashiering. I would therefore suggest that these sub-
clauses may be re-cast. Iwould suggest thatsub-clause (d) may bere.cast as

follows :

‘* (@) oashiering, in the case of oficers, with or without withholding of arrears of pay and
allowances and other public momeys dus to them.”

I have great pleasure in supporting the Bill.

Bhri 8. N. Sinha (Bihar): I wish to confine remarks to clause 70 of this.
Bill. Actually I had given notice of an amendment for including even cog-
nizable offences in clause 70. Clause 70 seeks to extend the jurisdiction of ordinary
oriminal courts to offences like murder, culpable homicide not amounting to murder,
and rape, when committed in respect of persons not subject to this Act. Clause 70
has mentioned the three circumstances in which even these offences will not be sub-
ject %o the ordinary jurisdiction of criminal courts. I fail to understand the
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T easons which weighed with the members of the Select Committee in not :including

offences like kidnapping, sbduction, dacoity or other cognieable offences when
committed on the civilian population. It is well known to the House that when
Army men are on leave, on account of a quarrel or thier falling into the company
of undesirable people, they commit offences like dacoity, etc. This Act grants
them immunity from being hauled up for such offences before ordinary criminal
courts. Clause 69 mentions that except in the three cases specified in clause 70,
all other offences which an Army man is accused of will be punishable by a
court-martial.

The hon. Member, Pandit Kunzru, in referring to this point felt that it is not
obligatory on the Military authorities to treat any of those offences as 1 have
mentioned as being offences under this Act. I am sorry, I do not agree with this
interp-etation. Clause 69 makes the position clear enough. It leaves no option
to the Military authorities to hand over these cases to the ordinary criminal
courts for trial, but it is quite clear that a person who commits any of those
offences will be hauled up before the courts-martial. In fact, the intention of clause
69 is to restrict the jurisdiction of ordinary criminal courts except in the
cases mentioned in clause 70.

1 also do not agree with the interpretation put by the hon. Member, Pandit
Kunzru, upon clauses 125 and 126.  He said that a soldier who is guilty of civil
offences can be tried by a criminal court. I am afraid his interpretation is entirely
wrong. Clause 125 says: ‘“When a criminal court and a court-martial have
each jurisdiction in respect of an offence, it shall be in the discretion of the
officer commanding the army” to decide whether the case should be decided
by a criminal court or a court-martial. The jurisdiction of the criminal court is
restricted by clause 69 and does not extend to the offences I have mentioned. So,
my submission is that clause 70 may be re-cast in order to include the offences
1 have mentioned. My feeling is that in the new set-up persons subject to this
Act should not have immaunity from the ordinary criminal courts or the ordinary
law of the land if they are not on active service and are on leave and indulge in such
offences. I have not come across any provision in this Act which lays down the pro-
cedurs by which the machinery of a court-martial can be set in motion by an
ordinary person in.respect of whom these offences have been committed. Secondly
ordinary p-ople are liable to be deterred from approaching the Military autho-
rities for s2!ting the court-martial machinery in motion against Army men for the
redress of their grievances.  So, I feel that any immunity given is likely to put
& premium on the proneness of the Army men to commit these offences while on
leave.  Therefore, I submit that offences of a cognisable nature and those of a
serious nature like those mentioned in clause 70 should also be included. I have
already mentioned sections like 376, 395 and 396 or kidnapping and abduction.
I am at one with the Defence Minister in his anxiety to preserve the discipline
of the Military and I do not want any inroad to be made on this close preserve.
But I do feel that in the changed circumstances, Army pcrsonnel should not
feel removed from the ordinary people or the ordinary law of the land, and
they should not enjoy immunities for offences committed when they arc not on
activ. service and are not doing anything in the discharge of their duties as Army
men.

With these words, I plead that clause 70 should be re-cast.

Shri T- N. Singh (Uttar Pradesh): This Bill is of very great importanoe,
for we are today passing a new law for our National Army. The national character
that was given to the Army after 1945 is really a welcome change in the traditions
of the Army whioh no doubt have been very noble, very brave and full of heroism.
Alt the same time, I feel that we should keep in mind certain fundamental princi-
ples. :

The previous speakers have ably dealt with some of the points which I had in-
my mind and in respect of which I had tabled amendments. But I want to draw
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attention to a class of people known as “soldiers of fortune” in the Middle Ages.
Later on or simultaneously they were called ¢mercenaries”. If we look at the
history of the middle ages cr even that of the 18th century, we find that there were
persons whose one brother served in England, next served in Spain, then again in
France or Germany along with their brothers or cousins employed there. It
was soon realised that such soldiers of fortune were not a very healthy class who
should be encouraged. I wish to draw your attention to the fact that even to-
day that ““ race of soldiers of fortune ” is not ended. There are persons who have
taken to this army just as a mere profession and we can easily find their brothers or
cousins taking up army service not only in this country but also in other countries.
There are several instances where a member of the family is employed in the army
of our country, while another member of the same family is engaged in the army of
another nation. Now, I say that this class of people, this race of soldiers of
fortune, though a dying race, is yet there and we have to take note of this fact. We
are today making a beginning in the direction of & national army. We have made
a beginning, I should say, and it is a very good beginning—an army of which we are
all proud. I say that such a class of people, a set of people who have members of
tleir family in different armies should be discouraged. We should try to put our
finger on this class of people.

It may be, that my tabled amendment, putting restrictions on those whose
c relations are ¢ 1ployed in a foreign army, may be misunderstood, because of
certain points arising out of Indo-Pakistan relations. That was not my motive.
What I wanted to do by my amendraent was to draw the attention of Government
to the fact that there are a set of people who believe in the army profession as a
method of earning their livelihood. In these days when we talk of a national army,
we mean that one need be in the army only when he is prepared to give up his life
and everything for the sake of his country. But there may be a set of people whose
close relations are in foreign armies but who join our army only for the sake of earn-
ing their livelihood. That class of people should be discouraged. I was assured
that Govoramont by its rule-making powers will discourage such people. All
that I am trying to do is to lay down some basic principles by which people who
do not join the army because of their love for the nation and love for their country,
should not be given a place in the national army. There is no more any question
of our army being a mercenary one. We have today in our midst people who have
joined the army because they want to sacrifice their all for the sake of the nation
and who will stand by the country in case of any danger or peril.

For these reasons, while I have no desire to move my amendment, I do feel it
my duty to draw the attention of the House and the Government to this aspect of
the mafter and I am sure they will keep it in mind.

The House then adjourned for Lunch il Half Past Two of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock.

(MR. STEAKER in the Chair.)

Ch. Ranbir Singh (Punjab) : I had a mind to oxpriss my vi:ws on the Repor®
of the Select Committee on this Bill because I come from a district which gave about
60,000 recruits in the last World War. But I decided to forego that opportunity
because the hon. the Defence Minister appealed in the name of discipline. Coming
from amongst that class of people whom some people used to call as mercenaries,
others as martial people, some others as professionals or by such other names, but
whose qualification is that whenever they are reminded of discipline, whatever
they might feel about any particular matter, whether they feel that it is right or
wrong, whether they agree or disagree with it, they at once obey, I also decided
to obey him. But my hon. friend from Uttar Pradesh, Shri T. N. Singh, who spoke
last provoked me to my something. Although, according to me, there are many
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olauses in this Bill which are very harsh and may also to some extent to detrimental
to the interests which I represent, I was forced to obey in the name of discipline.
But my hon. friend Shri T. N. Singh said ‘ he is remaining silent because he thinks
that these people, or some of them, who are known as mercenaries join the army for
the sake of a profession”. And he said that some of them joined the Indian Army
while the others joined the foreign Army. Whatever I could follow from my hon.
friend’s speech I think he meant to say that they are not of good character or some
may say they are of bad character, and so it is necessary to have such a strong Bill.
I do not agree with this version, and I can challenge my friend. I would request
even the Defence Minister to let us know how many of our friends whom my hon.
friend would describe as ‘ patriots ’ joined the Army when the Indian nation
was fighting, or is fighting in the Kashmir operations. Previously he might say
that the Army was not an Indian Army. But after our attaining freedom it was a
national cause and the Army also was a national one. May I know from my hon.
friend or from the Defence Minister how many of those friends whom my hon.
friend calls “ nationalists ” joined the Army as personnel, not as officers. ? I know
that many of them joined as officers, but very few of them joined as personnel.
And I come from those who joined the Army as personnel or who constitute the
majority so far as the personnel of the Army goes.

As my hon. friend Mr. Naidu remarked, to me it appears that this Report of
the Select Committee is a report for enacting a civil and penal court for the mili-
tary. I agree with him in his remark because it speaks very little as regards the
appointment or as regards commission or recruitment, or regarding the pension
rights or other rights of the men in the Army. The overwhelming clauses of this-
Bill or this Select Committee Report deal with discipline and punishment. So,
according to me it is not an Army Bill. It would have been right if it had been
named as the Civil and Penal Bill for the Military.

*

Anyway, I wish to bring to the notice of the hon. the Defence Minister certain .
matters so far as commission goes. Even when this Bill was referred to Select Com- -
mittee I made a request of him which I repeat now also. The only reference in the
Bill regarding commission is that ‘ the President may grant, to such person as he
thinks fit, a commission as an officer, or as a junior commissioned officer or appoint
any person as a warrant officer of the regular Army.” In this connection I wish
to request him again that it will be good in the interest of the country, it will be
good for the people who fight and it will create enthusiasm in them if he lays down
some instructions that the persons who are recruited for commissions should only
be recruited from the Army personnel, because they would have on the one hand some
experience of the Army and on the other experience of the actual people whom they
are to administer.

There is another clause about which I wish to say something and that is re-
garding civil offences. There are two angles of it and one angle has been represented
by my friend on that side. He says that there may be cases of kidnapping or
dacoity which may be committed by the Army personnel who are on leave and they
may go scot-free because no civil court can take any action against them in tke pre-
sence of this Bill which is going to become an Act. To some extent I agree that
there may be persons who may be called ‘ undesirable ’ in the Army, as there are
everywhero, who may do some mischief while on leave and go back to the Army
and the civil authorities will not be able to take any action against them. But
I have another point to place before the House, or rather the other angle of it, and
that angle is this. As everybody in the House, knows, in court-martial they are
somewhat rather hard in their decisions and they do not allow such freedom to the
people for representing their case as the civil courts do. So, these people cannot
go scot-free. 'Whosoever it may be, even if they be on leave, when they commit
any offence like dacoity or kidnapping they will be duly dealt with according to this
law. And I think that the punishment which will be awarded to them by the court-
martial will be hard in comparison with the punishment which they would have got -
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from the civil court where they would have got better facilities for representing their

case and fighting their case. In whichever way the hon. the Defence Minister

Iﬁ&y take it, I think this clause should be amended in a way to meet the wishes of the
ouse.

Sardar Hukam Singh (Punjab): I must also confess that I was also provoked
by the speech of my hon. friend Mr. T. N. Singh, though after a personal discussion
with him now—because he is by my side—I am to some extent satisfied that he.
-did not mean what we understood it to be. If he had only expressed that individuals
whose loyalty was doubtful or who could not be expected to be patriots under the
circumstances, should not be recruited or encouraged in future recruitment, cer-
tainly that was understandable. When he said that such classes of soldiers who
had been serving were mercenary soldiers or soldiers of fortune, certainly what I
understood was that perhaps those people or those classes of persons who have been
recruited during the English period and have been serving under them, should not
be encouraged now for recruitment into the Army. I have even in personal dis-
cussion conveyed to him as well that because he used these words ‘‘ classes of
people”” it was certainly liable to be misunderstood. I want to make it clear that
if someboly has that apprehension and feels like that, that those soldier: were mer-
-cenary and that that class of people ought to be discouraged, then, I feel that he is
sadly mjstaken. Those brethren of ours who were then living on this service in the
Army certainly were compelled by the esonomic circumstances because we were in
bondage. We could net give them any employment and the economic conditions
were such that they were forced to take service in the Army and that was also one
of the professions which they could carry on under those circumstances. It is
not fair to stigmatize them because I am proud that our Army has always proved
loyal to the country and patriotic as well, whenever an opportunity arose. If we
were simply to call those soldiers as mercenartes, I wonder what we would call ti ose
administrators, the 1.C.S. people and other persons who were working in the offices
and especially those administrators who ordered firing on innocent people. I
even go further and say that those people who took contracts, supplied materials
and did other services were as guilty as these soldiers themselves and if we are
all praise for these administrators, because now after the change of circumstances,
they are proving so loyal, then certainly we should not doubt the loyalty of those
persons who serve in the Army and we should give them the same encouragement
as we are giving to other persons in other services. I might give an instance. Dur-
ing the year 1942 a senior I.C.S. officer was specially deputed to go to America
and carry on propaganda against the Indians and he did it very succesefully, but
afterwards we have entrusted to him our external affairs and we are proud that he
is conducting himself quite satisfactorily. (Imterruption.) All right, that is a
question of opinion. Then again, I remember there was a ~ase of a Police Com-
missioner in lg P. who ordered firing on innceent persons in Ballia and how have
we treated him ? He was not only retained but he has been promoted to a higher
rank. Still I do not say that that is a mistake. I say they have adjusted themselves
to the new circumstances. We should applaude them and give them every encourage-
ment and should not doubt their loyalty.

So far as the Army is concerned, I have felt not only on this occasion, but on
other occasions as well that there is some bitter feeling that they were martial races.
Now we have removed that distinction and there is some bias growing against those
people who were serving there. I am one of those who believe that equal oppor-
tunity should be afforded to everybody and I do not say that any class of people
or persons coming from any quarter of our country should be debarred from having
that equal opportunity, but at the same time, I feel that we should not give any
chance to those loyal officers and soldiers of ours who have served and who have
now adjusted themselves in the changed circumstances and who are serving us very
loyally and in a patriotic spirit that we doubt them. What would have happened
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if we had thrown them out immediately after winning our freedom ! “We wanted
them immediately in Kashmir and how they have acquitéed themselves is known to
everybody. Even now the elouds are not clear and we wish them every success in
their endeavour, but who knows what might turn out tomorrow ! We need their
services and their patriotism very much more than on previous occasions. There-
fore, we should give them every encouragement and I feel that theee words would
go to cheer them and to encourage them. We are proud of them. Such a policy
a8 I understand my hon. friend  wanted would not help very much. He tells me
that I was wrong. I am very glad that I was wrong. Any other policy would
dishearten them and would certainly do us a great harm.

Shri T. N. 8ingh: On a point of personal explanation, Sir, T only referred to
a set of people who I said were serving in one country and their brothers belonging
to the same family were serving in another country and I said that such persons are
always classed as soldiers of fortune or mercenary soldiers and inthe context of
things and the situation which exists at present, my point was obvious. I also re-
ferred to ocertain neighbouring countries and therefore, I see no reason why I was.
misunderstood in this very simple statement of mine.

Mr. Speaker : Hon. Dr. Ambedkar.

The Minister of Law (Dr. Ambedkar): If other hon. friends do not wsnt to
speak, I thought I would like to reply to the two points raised by my hon. friend'
Pandit Kunzru because they have a constitutional aspect.

Mr. Speaker : I would give him presedence.

Dr. Ambedkar: My hon. friend Pandit Kunzru, in the course of his speech
on the motion, raised two points. As they refer to the constitutional aspect of the
matter, I thought that it may be appropriate that I should deal with them rather
than leave them to be dealt with by my hon. colleague.

The first point was that clauses 4 and 5 of the Bill were inappropriate in view
of the fact that they made separate mention of the Forces in Part B States. I will
take thcse two sections separately.

With regard to section 4, I think my hon. friend will agree that under the
scheme of this Act, there is a distinction to be made between what is known as the
regular Army and Forces which do not form part of the regular Army. My friend
will see that the regular Army is defined under item 21 of section 3 which deals with
definitions. For instance, there are what are called Assam Rifles, Bhil Corps and
several other units which may be mentioned as illustrations which do not form part
of the regular Army. Asthe Act principally applies to the regular Army, it is neces-
sary to provide for an eventuality where the provisions of this Act would have to be
extended and applied to unite which are not part of the regular Army. That is the
purpose of section 4. Section 4 says........

Pandit Kungru : Are these Foroes Part B States Forces ?

Dr. Ambedkar : I am coming separately to Part B States. So far es seotion,
4 seeks to apply the provisions of this Act to units for the momen* other than those
referring to Part B States, I do not see that there can be any valid objection to the
provisions contained in that particular section.

With regard to section 5 which deals with Part B States, my hon. friend’s
contention was that this was inappropriate, and also the latter part of section 4
which made mention of Part B States. The answer to that question is this. My
hon. friend will remember that in the earlier part of the Constituent Assembly, the
position was that the States in Part B which were theu called Acceding States, had
been given power to raise and to maintain independent Forces of their own. If he
has got a copy of the original draft of the Constitution, he will see item 4 on page
189 and he will also find that I took objection to that provison. I did not want.
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that any particular unit under the Union should have a right to raise and to main-
tain troops. I was glad that my contention prevailed, and that part of the entry
was deleted. So that, the right to raise and maintain troops under the Constitution
exclusively belongs to the Union. Although this position was accepted, it did
not remove altogether the difficulty.

As my hon. friend well knows, there were certain covenants that were entered
into between the Government of India and the various Indian States mentioned
in Part B. One of the terms of the covenant was that the States which had certain
Forces maintained and raised by them should be continued to be maintained by
them and that what should be prevented was the raising of new troops. The existing
units were to be continued. Then arose the question what is to happen to the
existing unite : were they to be independent or were they to be subordinate to the
military authorities of the Government of India ? A compromise was entered into
which is mentioned in article 259 to which he referred. Therein it is provided
that although the troops already raised were to continue, they were to be subject to
any law that Parliament might make. Now, it was possible for Parliament to make
a law declaring that for all purposes the troops raised already by the States in
Part B would be regarded as part of the regular Army of India. That is, of course,
the intention. But, as I said, these matters were governed by the covenant. Al-
though the Rajpramukhs who represent the States in Part B were prepared to
accept the provisions contained in article 259, that is to say, confer the power on
Parliament to make such a law, they still desired that they should continue to be the
Commanders-in-Chief of those Forces and that their position ought to be safe-
guarded. These things arising out of the convenants which, as I said, had already
been entered into and on the basis of which accession was made, had to be respected.
I hope and trust that a time will come when the States would voluntarily agree to
Parliament exercising complete jurisdiction, effecting complete assimilation between
‘the Indian regular Army and the Forces raised by them. Therefore, what we have
to do today is to effect a sort of a compromise. These sections 4 and 5 really
represent the best compromise that we can make.

Pandit Kunzru : If I may interrupt my hon. friend, he has dealt with a very
wide question. My criticism was limited to one point only. Why has not the power
conferred on Parliament by article 259 of the Constitution been used to extend the
Army Act to Part B States Forces ?

Dr. Ambedkar : That is what I am dealing with.

Pandit Kunzru : I did not deal with the wider aspect of the problem on which
my hon. friend has dwelt so far.

Dr. Ambedkar : But, the wider aspect is the real aspect. The whole question
is governed by the covenants which were entered into before the Constitution was
made, unless, of course, my hon. friend’s position is that covenant or no covenant,
-agreement or no agreement, understanding or no understanding, wherever Parlia-
ment has got power, Parliament should exercise it. That would be a different

position.

Pandit Kunzru : Surely my hon. friond knows that on the 24th January the

Unions of States and the State of Mysore issued a proclamation accepting the Consti-

3p. M tution and saying that the agreements that were inconsistent with
"7 the provisions of the Constitution were invalid.

Dr. Ambedkar: Yes. That may be so. As I said we are following really
an understanding. Before I go to that, I would like to draw his attention to the
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fact that he has not adverted to an important point of clanse 2, viz., part (h) of
clause 2 which says:

‘¢ persons belonging to the land forces of a Part B State, when such persons are at*ached to
any body of the regular Army for service, or when the whole or a part of the said forces is
acting with any body of the regular Army or is placed at the disposal of the Central Govern-
ment in pursuance of a notification under section 5;"

Therefore, it is not altogether as though this law places the Forces in States in
Part B in a separate water-tight compartment. When the Central Government
issues a notification under clause 5, then as soon as the notification is issued, this
Act would apply to that part of the Army in Part B States automatically. He
will also see that under clause 5 there is power given to the Central Government
to see that any particular Part of the Forces in Part B shall for the purposes of this
Act be treated as attached to the Indian Army. That also is a direct power of in-
tervention so far as attachment of certain Forces is concerned.

My friend asked why we have not taken direct action. The answer is, to my
mind, obvious. He will realize that the Forces in States in Part B were raised under
their own individual laws and were not raised under any Act of the Central Govern-
ment. The condition on which enrolment was made in Part B States materially
differed from the rules and conditions regarding enrolment of personnel to the
Indian Regular Army. One important difference was this that the person en-
rolled in the Indian Regular Army was bound to serve anywhere but with regard to a
person enrolled in Forces belonging to the Part B States, such a condition was not
there. I think it is in everybody’s knowledge that their conditions of service were
confined to their States and the widest circuit of their service was India. It
was during the war that special provision was made when these troops were placed
under the control of the Government of India with the condition that they may
be used anywhere. It was the Government of India who bore the expenditure
and sent them to battle-fields outside India. That being so, it does appear to be
somewhat difficult, harsh and illegal even to compel a man who has been enrolled
under different set of circumstances to ecome and be a part of the Regular Army.
Consequently, the fact that we have had covenants with the States forces as to adopt
what might be regarded as a via media and I do not think that from either point of
view any objection could be raised to the provisions contained in clauses 4 and 5.

Now I come to the other point raised by him, vsz., clause 70 which deals with
‘the authority of the Court Martial to try what are called civil offences. It is quite
true that offences against civilians should be tried by civilian courts and not by
-military courts but there are considerations which weigh on the other side and
which support the provisions contained in this Bill. Let me give first some of the
difficulties which one has to face in deciding upon an issue of this sort. Suppose an
-offence is committed by a soldier within the barracks where the army is stationed,
which should be the forum, the Court Martial or the ordinary Magistrate’s Court ?
Let me point out another difficulty and it is this. An offence is committed against
a civilian but that offence is such that while it involves the breach of an ordinary
.criminal law at the same time, it involves what is called a breach of the rules
of discipline which every soldier must follow. What would be the appropriate
forum in a case like this where the act committed by a soldier is equally an
.offence under the ordinary oriminal law and is also & breach of discipline under
the Army rulest Take another illustration. Supposing an army is about to
move from one place to another : every soldier belonging to that army must move.
‘Then suppose we made a provision that every offence committed by a soldier must
be tried by a civilian court. It might be that a recalcitrant soldier who does not
want to move with the troops to another station deliberately gets himself involved
in some kind of a crime in order to stay back so that the civilian judge may try him.
Should that be allowed ! If my friend himself were to exercise his mind on the
:subject he would find many other difficulties with which he would be confronted
if he came to the dogmatic conclusion that all offences committed by a soldier
sagains$ & civilian must be as a rule tried by a civilian court.
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Pandit ‘Kunxra : That was not my oontention.

Dr. Ambedkar : Therefore, I say there can be no question of having any
dogmatic opinion about this question. None can say that all such offences must be-
tried by the Military Court nor ean anyone say that no. such offence shall be tried
by a civilian court. Consequently the Bill makes certain compromises which
are in keoping with the pecessities of the case. The trial of offences commit-
ted by a soldier which are to be tried by a military court are limited in number.
They are murder, culpable homicide, etc.

Pandit Kungru : By a military ocourt or a criminal court ?

pli. Ambedkar : By a criminal court. All others may be tried by court
martial.

In connection with this there are other provisions in the Bill which must also
be taken into consideration. They are clauses 125, 126 and 127. The discretion
or the jurisdiction of the courts martial to try offences which are left to them is not
absolute but it is governed by the provisions to which I have referred, namely, the
military court under clause 125 may decide whether they want to try the offence.
If the civil courts think that the offences should be tried by them they should under
clause 126 obtain the permission of the Government of India and if the permission
is granted they can proceed to try the offence. There is a further provision which
in a sense is rather an extraordinary thing, namely, *“ Successive trial . If it was
found that the offence was a grave or serious one but the court martial which was
permitted to try the offence let off the man with a light punishment, then subject
to the permission granted by the Government of India, the man could be tried
twice. Having regard to the difficulties <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>